FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DHARMADEV INFRASTRUCTURE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor Dharmadev Infrastructure Limited
2. | Date of incorporation of corporate debtor 16.08.2005
3. | Authority wunder which corporate debtor is | RoC Ahmedabad
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U45200GJ2005PLC046616
Identification No. of corporate debtor
5. | Address of the registered office and principal office | Dharmadev House, Shyamal Cross Road,
(if any) of corporate debtor Satellite, Ahmedabad, Gujarat-380015
6. | Insolvency commencement date in respect of | 09.02.2026
corporate debtor
7. | Estimated date of closure of insolvency resolution | 08.08.2026
process
8. | Name and registration number of the insolvency | CA Rajendra Puranik
professional acting as interim resolution professional | IBBI Reg. No: IBBI/IPA-001/IP-
P02029/2020-21/13149
9. | Address and e-mail of the interim resolution | Address: C-601, Dindoshi Onkar CHS Ltd.
professional, as registered with the Board Shivdham Complex, Off Gen A. K. Vaidya
Marg, Malad East, Mumbai-400097
Mail id: rdpuranik@gmail.com
10. | Address and e-mail to be used for correspondence | Address: C-601, Dindoshi Onkar CHS Ltd.
with the interim resolution professional Shivdham Complex, Off Gen A. K. Vaidya
Marg, Malad East, Mumbai-400097
Mail id: ip.dharmadev@gmail.com
11. | Last date for submission of claims 23.02.2026
12. | Classes of creditors, if any, under clause (b) of sub- | Allottees of Real Estate
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act | 1. Mr. Malav Jitendra Ajmera
as Authorised Representative of creditors in a class | IBBI/IPA-001/IP-P01190/2018-
(Three names for each class) 2019/11908
2. Mr. Chirag Rajendra Kumar Shah
IBBI/IPA-001/1P-P01169/2018-
2019/11837
3. Mr. Rahul Nareshbhai Shah
IBBI/IPA-001/IP-P-02170/2020-
2021/13367
14. (a) Relevant Forms and
(b) Details of authorized representatives Web link:
are available at: (a)https://ibbi.gov.in/en/home/downloads
(b) https://ibbi.gov.in/insolvency-
professional

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the Dharmadev Infrastructrue Limited on
09.02.2026

The creditors of Dharmadev Infrastructure Limited, are hereby called upon to submit their claims
with proof on or before 23.02.2026 to the interim resolution professional at the address mentioned
against entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class Allottees of Real Estate in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
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Rajendra Puranik
Interim Resolution Professional

Reg. No. IBBI/IPA-001/1P-P02029/2020-21/13149

AFA No. AA1/13149/02/311226/108624 valid till 31.12.2026

Date: 11/02/2026
Place: Ahmedabad
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SHA Finquest Financial Solutions Private Limited FINQUEST" ] R o
i.‘lld‘YG;l% "Yléild CIN : U74140MH2004PTC146715 = CR%;V"CA
geiicdorl] 2491 Aosaiz2l oS 21s elesai (slRe il 12 Reg. Office : 602, Boston House, 6th Floor, Suren Road, Andheri (East), Mumbai - 400093
geRiledodll JleyRier Hf5a1) 20A2et 2095 “'_913”‘"1 € &50) Email ID : hpatel@finquestonline.com, Website : www.finquestfinance.in
eHlEd gogigsAR ([GHI2sal al!lﬁl!]i €2l Elal HI2 Extracts of Statement of Un-audited Financial Results for the Quarter and Nine Months ended December 31, 2025 Mrs. Bectors Food sPecia“ties Limited
s e P ey (Rs. in Lakhs except earning per share data) Regd. Office: Theing Road, Phillaur, Jalandhar-144410
D) E ISy = p 5.0¢. 2000 For the Quarter ended ’:g;:;lzmgz Foglrtl:eYdeaf Corporate Id_entlty Number (CIN): L74899PB1_995PLC03341 7, PAN: AABCM9495K
< Sr. Standalone Website: www.bectorfoods.com, Email: atul.sud@bectorfoods.com
3 2)1@&2’] ¥ &sm sRe 2dielR T e — No Particulars Standalone Standalone
7 ‘”:E‘T‘jc*/é ""%"”fi ?; a) e 25‘25 e ber 31, - 2(;‘24 el |§1,I) 25‘25“ ber 31, Ma(r‘c\h 31,‘2;;)25 Extract of Un-audited Consolidated Financial Results for the Quarter & Nine-months ended 31st December 2025
slufe Edigzell s1URe 20 «i/s1lRe Jnaudited) udite! -
=< | U45200GJ2005PLC046616 ! U ! ! Rs. In million except per share data
; é;”;*";”‘; ”ar@f'] Wﬁ"‘“ia‘:}mm:"" P P PR T 1| Total Income from Operations 913 3,550 3,750 7,262 ( il )
Slyl22 ediglrall 2les A1IS1 =4 s y : " i i
vel N34 (9 S @12 dl) o 22l | wmeIal, JAveid-3cooay 2 [Net Proﬂll‘/ (Lolss) for the period (before Tax, Exceptional and/ or ﬁ; Particulars Quarter ended Nine months ended | Year ended
5 TorTe Sarraat cerfion swaorl cndin Extraordinary items) ‘ . 620 4,893 3,032 5,626 31.12.2025 | 30.09.2025 | 31.12.2024 | 31.12.2025 | 31.12.2024 | 31.03.2025
0€.02.20¢ 3 [Net Profit/ (Loss) for the period before tax (after Exceptional and/ or (Un-Audited)| (Un-Audited)| (Un-Audited)| (Un-Audited)| (Un-Audited)| (Audited)
7| otierd) Anetier uiEauiell 2ol 0c.0¢.2025 Extraordinary items) 620 4,893 3,032 7492 1_| Total Income from Operations 540242 | 558019 |  4,990.86 | 1578663 | 14,454.36 | 19,028.56
el aii 4 | Net Profit/ (Loss) for the period after tax (after Exceptional and/ or 2 | Net Profit Before Tax for the period 505.04 488.39 46489 | 140675 | 1465.25 1917.74
g |JafR dicgaia shyeie o5 CA ardos: yaifers Extraordinary items) 515 4112 2232 5,921 3_| Net Profit after tax for the period 38090 36508 | 34594 105476 | 108956 | 143233
St o g o g I8 p0202012020 23148 5 [Total Comprehensive Income for the period [Comprising Profi (Loss) 7 Total Comprehensive Income for Ta12|  36670| 34543 | 105827 | 108775 | 143094
o |6 Sz 1w o areel] : el-gor, sl Nese for.the peno§ (after tax) ar?d Other Comprehensive Income (after tax)] 516 4,112 2,233 5,922 the per?od [Comprising Profit for
oNS 2118 oAiERdg 1ot AN [, Riaex s1udal, 20s Yol 6 |Paid up Equity Share Capital 3,190 3,190 3,190 3,190 the period and Other
el g-Agd 5. 98 Hidf, Hes g2, Hoid-goooes 7 |Reserves (excluding Revaluation Reserve) 37,547 37,711 37,547 35,315 Comprehensive Income (after tax)]
: 294 219s :rdpuranik@gmail.com 8 [ Securities Premium Account 0 0 - 5 | Paid-up Equity Share Capital 613.47 613.47 613.58 61347 613.58 61347
10]gaRe dnlciet 32t 1d 2oy : 2fl-goq, [BsiN 2dleisie 9 [NetWorth 40,737 40,901 40,737 38,505 (Face value of Rs. 2/- per share)
SRI6lIRI UARIAEIR HISo ARl A2 (G, Rigen s1uaal, 21s Yot - - - - -
el g-Ngd A8 Qe 119, Hals 622, 4olg-500060 10| Paid up Debt Capital/ Outstanding Debt 9,668 23,288 9,668 18,712 6 | Reserves (excluding Revaluation 11,044.33
Ada AH1ds :ip.dharmadevf@gmail.com 11 | Outstanding Redeemable Preference Shares - - - - Reserve) as shown in the Audited
11| eldiotl 201@iR1et H12ef) Decl diBlvi 23.02.202¢ 12 | Debt Equity Ratio 0.24 0.57 0.24 0.49 Balarjce Sheet at 31§t March 2025
12| daR Axicaier 3Ioia gl veiaRde | Rad Redzoll singeilsiA 13| Earnings Per Share (Face value of Rs. 10/- each) (for continuing and 7 | Eamnings Per Share (in Rs)
AsRAct Al A0t-AsAet (BA) il scs-(b) discontinued operations) - (non annualised):
G0l QUER oA Sy 12t i chull Ael T Basic: ) 280 700 1856 Basic: 1.24 119 113 3.44 364 476
13| QeierRloll Sellott ARiga Ml e . 3il #i6d Yoo w2y : Diluted: 1.24 119 113 344 364 476
12 51l 53 Fa geeilcae IBBI/IPA-001/1P-P01190/2018-2019/11908 2 Diuted: 1.62 12.89 700 18.56 : : : : : : '
Auillett ettt (€25 Sel 212 el i) 2. 3l Riid1 AVoxgHIR e 14| Capital Redemption Reserve N.A. NA. NA. NA. Extract of Un-audited Standalone Financial Results for the Quarter & Nine-months ended 31st December 2025
IBBI/IPA-001/IP-P01169/2018-2019/11837 15| Debenture Redemption Reserve N.A. N.A. N.A. N.A. (Rs. In million except per share data)
3. &l 21ga aid2iond 2ug 16| Debt Service Coverage Ratio NA. NA. NA. NA. - -
IBBI/IPA-001/IP-P-02170/2020-2021/13367 - - Sr | Particulars Quarter ended Nine months ended Year ended
2] s Sl o — 17| Interest Service Coverage Ratio N.A. N.A. N.A. N.A. No
(b) A5 Hfcif6iE Guace 121 ) (a)https:/libbi.gov.infen/home/downloads Notes : i . . 31'12'2925 30'09'2(.]25 31'12'2924 31'12'2925 31'12'2924 31'03'.2025
efl (o1 (b) https:/iibbi.gov.infinsolvency-professional 1. The above Un-audited financial results of the Company for the quarter ended December 31, 2025 and the Limited (Un-Audited)) (Un-Audited) | (Un-Audited)| (Un-Audited)| (Un-Audited)| (Audited)
11 218 AN HAH A S S Aol Suell @ Fowera 9 emilta dogizgsus s o Review Report thereon of the Statutory Auditors of the Company have been reviewed by the Audit Committee 1| Total Income from Operations 5,027.95 5,203.22 462318 | 14,673.94 | 13,449.96 | 17,660.62
SIRe gorilcacl] ARNGARAet B2l Io1l HIZeiol) HIEL 0€.02.2028 ol Ay VG B, and approved by the Board of Directors at its meeting held on February 10, 2026 and have been subjected to 2| Net Profit Before Tax for the period 439.40 412.43 367.60 1,184.82 1,238.91 1,617.39
A2l anlta dogizgsAz [@HI2s ol AIEIRS A¥all €ldl y2udi 2112 23.02.203¢ ol ¥ wHeld| . . = .
detl uBci Beifon Solceie a0 heg) of. a0 A GG sl e S S2dl review by the statutory auditors. ' ' . . ' 3 | Net Profit aﬂertax.forthe period 331.37 308.41 273.59 888.58 921.93 1,210.29
el 21d 8. 2. The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchange under 4 | Total Comprehensive Income for 335.48 307.94 273.01 89175 92021 | 1,20841
HRIS1A QRIEIR) Aol E1ci Y2icll 218 H13 FASAGHS HIEAM i1 29AId 53] 2159, e 1 Regulation 52 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The Full format the period [Comprising Profit for
QeIErR) A¥ell €ldi Y211 A1) RIfSAdId A, UIRe a1 A2d] gASR 1S HIEAH GlRl 2AId 52 . . . . e , the period and Other
a5 0. ° o of the Quarterly Financial Results are available on the websites of BSE at www.bseindia.com and on the Company’s p hensive | fert
Ao of. qrell AN e2ifcanl yovorel Deel Hoileid sl deierRA 3 2 A Hi AEiga website at www,finquestfinance,in_ 5 PZET;Eznusilt\)iessac:emga(;t;r ax)] ERY ERY 51358 RY 51358 ERY
sfafeifEl ad)s sif s=2d1 Aeg] of . a3 ol Al Aol ARl goflcao) MgRAcicRiHiel (=N s1Eg : : : o P : : : - - - - E - -
s o uE el usieol caficnel 289 3. Fortheitems rleferredlln regulation 52(4) of the SEBI (Listing Obligation and Disclosure Requwemenlt) Regulations, Face value of Rs.2)- per share
2
€1dioll vil21 Biaia w1 E)2otial YRidlol 20giict 52013 Joted) erzell usa. 2015 the pertinent disclosure have been made to the BSE and can be accessed on the websites of BSE at 6 | Reserves (excluding Revaluation 70,305.60
. 2%os: y21ltis www.bseindia.com and on the Company’s website at www.finquestfinance.in. Reserve) as shown in the Audited
galRu drleyia Mg icta For Finquest Financial Solutions Private Limited
didlvl : 99.0.20%8 Reg. No. IBBI/IPA-001/IP-P02029/2020-21/13149 E q Balance Sheet at 31st March 2025
2200 : AHEIIE AFA No. AA1/13149/02/311226/108624 valid till 31.12.2026 d Sd/- 7 | Eamings Per Share (in Rs)
1 Hardik B. Patel (non annualised):
Date : 10-Feb-2025 Managing Director & CEO Basic: 1.08 1.01 0.89 2.90 3.08 4.02
Place : Mumbai DIN : 00590663 Diluted: 1.08 1.01 0.89 2.90 3.08 4.02

Notes:

1. The above unaudited standalone and consolidated financial results for the quarter and nine months ended 31 December 2025 have
been reviewed by the Audit Committee and approved by the Board of Directors on 11th February 2026. These results have been
subjected to limited review by the statutory auditors of the Company. These results have been prepared in accordance with Indian
Accounting Standards ('Ind AS') prescribed under Section 133 of the Companies Act, 2013 read with the relevant rules thereunder
and in terms of Regulation 33 of the SEBI (Listing Obligations & Disclosure Requirements) Regulations 2015.

l 2. The review report of the Statutory Auditors is being filed with the BSE Limited and National Stock Exchange of India Limited. For
more details on unaudited financial results, visit financial performance section of our website www.bectorfoods.com and financials

A A results at corporate section at www.bseindia.com and www.nseindia.com.

. 3. 'The Groupis engaged in the single operating segment “food products”.
R . . CIN: L45400MH2912PLC234318 ) . . 4. The above is an extract of the detailed format of unaudited Financial Results for the quarter and nine months ended 31 December
egd Office: 605-607, Shrikant Chambers, Phase-l, 6th Floor, Adjacent to R. K. Studios, Sion-Trombay Road, Mumbai- 400 071 ) ) . = o . . )

Tel: +91 (22) 7173 3717; Email: cs@capacite.in; Website: www.capacite.in 2025 filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations & Disclosure Requirements) Regulations
i i 2015. The full format of the above said financial results are available on the Stock Exchange websites, www.nseindia.com and

www.bseindia.com and on the Company's website www.bectorfoods.com.
@ PAT: %50 Cr. ) ) ] For and on behalf of Board of Directors of
&) Revenue Growth: A 14% [} order wins: 23,909 r | &B D/E Ratio: Gross 0.25x, Net 0.12x Mrs. Bectors Food Specialities Limited
& EBITDA: 2108.2 Cr. : Sdl-
Place: Gurugram O Anoop Bector
Date: 11.02.2026 Managing Director

EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER ENDED DECEMBER 31, 2025

(In T lakhs except otherwise stated)

St| Particulars Standalone Consolidated Post-Offer Advertisement under Regulation 18(12) in terms of SEBI (Substantial Acquisition of
No. Quarter Ended Nine Months Ended Year Ended Quarter Ended Nine Months Ended Year Ended Shares and Takeovers) Regulations, 2011 for the attention of the Public Shareholders of
December | September | December | December | December March December | September | December | December | December March
31, 2025 30, 2025 31, 2024 31, 2025 31, 2024 31, 2025 31, 2025 30, 2025 31, 2024 31, 2025 31, 2024 31, 2025 SH ENTRACON CH EM ICALS LIM ITED
Unaudited | Unaudited Unaudited Unaudited Unaudited Audited Unaudited | Unaudited Unaudited Unaudited Unaudited Audited CIN: L24299WB1993PLC059449
1. |Revenue from 55,481.04 57,476.76 56,383.28 | 1,63,579.54 | 1,59,498.45| 2,18,875.54 67,541.75 64,615.96 59,048.56 | 1,91,093.54 | 1,67,820.80 | 2,34,950.86 Registered Office: 6A, 3rd Floor, Kiran Shankar Roy Road, Near High Court Kolkata, Kolkata, West Bengal, 700001.
Operations Tel No.: 033-22489731/ 9538; Website: www.shentracon.com; Email: investor@shentracon.com
2. | Net Profit / Open Offer for acquisition of upto 11,53,917 (Eleven Lakh Fifty Three Thousand Nine Hundred and Seventeen) fully paid-up equity shares of
(Loss) for the face value of I 10/- (Rupees Ten Only) each ("Equity Shares") representing 26.00% (Twenty Six Percent) of the fully paid up equity and
period (before voting share capital of Shentracon Chemicals Limited (‘'Target Company' or 'SCL') from the Public Shareholders of the Target Company, at
Tax, Exceptional an offer price of ¥ 0.50 ((Rupees Zero Point Fifty Paisa Only) per equity share, by Mr. Amit Lalit Jain (‘Acquirer 1') and Mr. Hanissh Kanakraj
and/ or 6,062.92 5,907.50 4,815.42 17,552.60 17,246.78 23,886.41 6,785.26 6,665.26 6,378.89 19,904.72 19,427.75 26,512.06 Jaain l('_Acquirer 2') (hereinafter refem_ed to as "Ac_quirers'i) _p_ayable in cash in accordance with th_e provisions of Regulation 3(1) and 4
Extraordinary Securities and Exchange Board of India (Substantial Acquisition of Shares and Tal ) Regul 2011, as ded
items#) This Post-Offer Advertisement is being issued by Bonanza Portfolio Limited, the Manager to the Offer (Manager'), on behalf of the Acquirers, in connection
3. [ Net Profit / with the Offer made by the Acquirers to the Public Shareholders of the Target Company, pursuant to and in compliance with Regulation 18(12) and other
(Loss) for the applicable provisions under the SEBI (SAST) Regulations. The Detailed Public Statement ("DPS"), Pre-Offer Advertisement cum Corrigendum to the Detailed
period before tax Public Statement and Corrigendum to the Letter of Offer with respect to the aforementioned offer, was made in the newspapers, namely being, Financial
(after 6,062.92 5,907.50 4,815.42 17,552.60 17.246.78 23,886.41 6,785.26 6,665.26 6,378.89 19,904.72 19.427.75 26,512.06 Express (Enghsh DaHyI- Al Edition), Jansatta (Hlnd\. Daily - All Edition), Duranta Barta (Bengali - Kolkata Edmon? and Mumbai Lakshadeep (Marathi Daily -
Exceptional and/ Mumbai Edition), on Friday, September 12, 2025, Friday, January 09, 2026 and Friday, January 16, 2026, respectively.
or 1. Name of the Target Company : Shentracon Chemicals Limited
Extraordinary 2. Name of the Acquirer(s) and PAC : Mr. Amit Lalit Jain (Acquirer 1) and Mr. Hanissh Kanakraj Jaain (Acquirer 2)
items#) There are no persons acting in concert with the Acquirers for this Offer.
4. [ Net Profit / 3. Name of Manager to the Offer : Bonanza Portfolio Limited
(Loss) for the 4. Name of Registrar to the Offer . Purva Sharegistry (India) Private Limited
period after tax 5. Offer Details :
(after Exceptiona|  4,513.24 |  4,495.19 | 367534 | 13,060.93 | 13,096.43| 18,078.43 | 5,048.91 510598| 523040 | 14,854.05| 15067.16|  20,376.82 2. Date of Opering of the Offer . Monday, January 12, 2026
and/or b. Date of Closing of the Offer : Tuesday, January 27, 2026
Exraordinary 6. Date of Payment of Considerati © Tuesday, February 10, 2026
items#) . ate of Payment of Consideration . uesaay, rebruary 10,
5. [Total 7. Details of the Acquisition :
comprehensive 4,494.22 4,451.58 3,651.98 12,963.84 12,965.85 17,991.26 5,034.72 5,082.21 5,212.20 14,782.03 14,941.74 20,292.19 Sr. No Particulars Proposed in the Actuals
income for the Offer Document
period/year 71 Offer Price T 050 T 050
6. | Paid up Equity 7.2 Aggregate number of Shares tendered 11,53,917 0
Share capital 8,460.40 | 846040 |  8460.40 846040 |  8460.40| 846040 | 846040  8460.40| 846040 | 846040 |  8,460.40 8,460.40 73 | Agaregate number of Shares accepted 153017 0
(?F1a0cee;/;I]l;e 74 | Size of the Offer (Number of Shares multipied by Offer Price per Share) % 5,76,958.50 0
7. |Reserves 75 Shareholding of the Acquirers before Ag t / Public A
: , Number 0 0
(Rexclrdlgg % o fully diuted Equity Share capital 0.00% 0.00%
RZ;:rl\JIZ I(;r; 76 Shares acquired by way of Agreement / Right-lssue
) Number 23,17,343 23,17,343
Zh((’j‘,’tvn d"I]3ﬂ|]e 1,60,997.74 1,63,405.95 + % of fully diluted Equity Share capital 52.20% 52.20%
SE Ite ¢ tﬁ ance 77 Shares acquired by way of Open Offer
eg ortne + Number 11,53,917 0.00
5 E’e"',ous year + 9% of fuly diluted Equity Share capital 26.00% 0.00%
' Sﬁ;rr]éngs per 78 Shares acquired after the Detailed Public Statement
Number of shares acquired 0 0
(Face Value +  Price of the shares acquired Not Applicable Not Applicable
(E)ifa:co each) + % of full diuted shares acquired Not Applicable Not Applicable
- 79 Post-Offer shareholding of the Acqui
In Rupees 533 531 434 15.44 15.48 2137 597 6.04 6.18 1756 17.81 24.08 NG o e Acquers 7125 251734
Diluted — + % of fully diluted Equity Share capital 78.21% 52.22%
= In Rupees 5.33 5.31 4.34 15.44 15.48 21.37 597 6.04 6.18 17.56 17.81 24.08 710 Pre Offer shareholding of the Public
oles: p
+ Number of Equity Sh 17,20,800 17,20,800
1. The above is an extract of the unaudited standalone and consolidated financial results for the third quarter and nine months ended December 31, 2025, prepared as per Companies Act, 2013 and SEBI (Listing . %ug; fj'; d"u?::ijquiryeZhare captal 38.77% 38.77%
Obligation and Disclosure Requirements) Regulation, 2015 and approved by the Board of Directors on the recommendation of the Audit Committee. Post Offer shareholding of the Public
2. The full format of the these Financial Results along with Limited Review Report are available on the websites of the Company at www.capacite.in and websites of the Stock Exchanges at BSE Limited + Number of Equiy Shafes 566,883 21.90.800
(www.bseindia.com) and National Stock Exchange of India Limited (www.nsgindia.com). _ . . . . o + 9% of fuly diuted Equity Share capital 12.77% 4779%
3. The Group had long outstanding Trade Receivables of INR 1,155.93 Lakhs recoverable from one party which was written off as Bad-debts/ Provided as Expected Credit Loss Allowance in the earlier periods. The

8. The Acquirers, jointly and severally, accepts full responsibility for the information contained in this Post Offer Advertisement and also for the obligations

National Company Law Tribunal (NCLT), Amaravati Bench, had earlier admitted the said party into Corporate Insolvency Resoliution Process (CIRP) and the Resolution Professional (RP) had approved an amount of under SEBI (SAST) Regulatons.

INR 1,155.93 Lakhs against the Group’s total claim of INR 1,583.14 Lakhs. Subsequently, the CIRP proceedings were withdrawn following a settlement between the said party and its creditors, rendering the Group’s

claim infructuous. During the current period, the NCLT, Amaravati Bench, readmitted the said party into CIRP and appointed an RP. The Group has resubmitted its claim to the RP and is confident of a favourable 9. Acopy of this Post Offer Advertisement wil be available on the websites of SEBI at www.sebi.gouin, BSE at www.bseindia.com, Bonanza Portfolio Limited
outcome based on prior approval of its claim. The Group has recorded the recovery of the said receivables by giving effect in Other Income/ Expected Credit Loss Allowance during the year ended March 31, 2024, at www.bonanzaonline.com and at the registered office of the Target Company.
ased on future recoverability projections. This Post Offer Advertisement is being published in all the newspapers in which DPS was published.
basedonf bility projecti
4. Against certain trade receivables, other exposures and contract assets gross amount of INR 5,492.76 Lakhs as on December 31, 2025, the Group has entered into agreements with respective parties and got allotment Capitalized terms used but not defined in this POA shall have the meanings assigned to such terms in the Public Announcement and/or DPS and/or
letter in its favour. The Group has taken legal steps before various legal forums namely NCLT, High Court, RERA Authorities, etc. to register the respective flats in its name including enforcement of available security to Letter of Offer.
recover amount and secure its commﬁ:rma! |ntere§t. Tlhe outcomelof such Iegal acthn is n.ot ascertainable at present. The management, based on the advice of external legal council is confident of its recoverability in |SSUED BY MANAGER TO THE OFFER
due course and hence no further provision is required in the unaudited consolidated financial results.
5. 0n 21" November 2025, the Government of India notified the four New Labour Codes (the Code on Wages, 2019, the Code on Social Security, 2020, the Industrial Relations Code, 2020 and the Occupational Safety, BONANZA PORTFOLI LIMITED _
Health and Working Conditions Code, 2020) consolidating 29 labour laws. The Company has done a preliminary assessment and considered an impact of the changes and accordingly accounted additional expense / Bonanza House, Plot No. M-2, Cama Industrial Estate,
of INR 38.13 Lakhs for the quarter ended December 31, 2025. The Company continues to monitor the finalization of Central/State Rules and clarifications from the Government on other aspects of the Labour Codes 7’ \g’a"’ha‘ F:l"ad'bBer_":g J;‘; 2;5633‘7’;%31";‘ fjg;g;“orgba' - 400063
and finalise the impact on the unaudited standalone financial results including that of sub-contractor liabilities as and when such clarifications are issued/rules are notified. Bon a nza ontact Number: +91 ) .
- Email Address: swati.agrawal@bonanzaonline.com; abhay.bansal@bonanzaonline.com
E- B E Contact Person: Ms. Swati Agrawal / Mr. Abhay Bansal
F For and on behalf of the Board of Directors of SEBI Registration Number: INM000012306
CAPACIT'E INFRAPROJECTS LIMITED Validity: Permanent
Rohit Kasl;’i/l-l For and on behalf of Acquirers,
Date: February 11, 2026 Executive Chairman Sd/-
Place: Mumbai DIN: 00252944 Date: Thursday, February 12, 2026 Amit Lalit Jain ~ Hanissh Kanakraj Jaain

Place: Mumbai (Acquirer 1) (Acquirer2)

I arrive at a conclusion not an assumption.

Inform your opinion detailed analysis.

indianexpress.com

The Indian Express.
For the Indian Intelligent.

$ TheIndian EXPRESS
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PUBLIC NOTICE

NOTICE is hereby given that “1. HARISH RADHEKISHAN SINGH, 2. ASHISH
RADHEKISHAN SINGH?” are the Proposed to Purchaser of the below mentioned
SCHEDULE PROPERTY from Prayagraj Dyeing & Printing Mills Pvt. LTD. through
Director Sajiv Surendrakumar Dalmiya”, who created mortgage in respect of the said
SCHEDULE PROPERTY hereunder in favour of my/our clients Financial Institution .
That the Present Owner had informed Non Receipt of Certain Original Documents
viz; (1) Original Sale Deed Reg. No. 1416 of 2006, Dated 04/02/2006 executed in
favour of “Maheshkumar Devakinandan Lath” By “Shayona Corporation” of
Proprietor “Sh. Lalitbhai Vallabhbhai Kachadiya, (2) Original Registration
Receipt of Sale Deed Reg. No. 1416 of 2006 Dated 04/02/2006 & (3) Original
Registration Receipt of Sale Deed Reg. No. 14894 of 2007 for the reason being
“Lost or Misplace” from Previous Owner, Hence Non Availability at their end, &
that never ever it was used as Security for obtaining any Financial Assistance
by him/her/ them or any one else.
Any Person or Persons, Society, Institution, Group, Trust etc. owing any Right of
Ownership or Possession or Lien or Claim of whatsoever nature, in respect thereof
are hereby informed to raise any of such Rights or Claims, all within a period of “14
(FOURTEEN)” days from the date of Publication of this Notice, personally before the
undersigning alongwith all Documentary Proofs in Original, Upon Expiry of which, no
Right/s or Claim/s of whatsoever Nature shall be entertained.

THE SCHEDULE ABOVE REFERRED TO

(Detail description of the property)

Immovable Property, Premises of FLAT NO. A/505, admeasuring 465.00 sq. fts. i.e.
43.21 sq. mtrs. CarpetArea, & Admeasuring 51.85 Sq. Mtrs., Built Up Area., Alongwith
Proportionate Undivided Share In Ground Land “TOWER -A”, “FIFTH FLOOR”,
“NOVA COMPLEX” developed upon land situated in State: Gujarat, District: Surat,
Sub-District & Taluka: Choryasi, Moje: Pandesara bearing Revenue Survey No. 9
Paikee North Situated Plot nos. 3, 4, 7, 8, 11 & 12 having Respective City Survey Nos.
4249/2, 4250/2, 4252/2, 4251, 4257/2 & 4258, After Amalgamation New City Survey
No.4249/2, T. P. Scheme No. 57 (Pandesara), Final Plot No. 11/B Paikee.
Place : SURAT Dated this 12" February 2026
AJI410, TIRUPATI PLAZA, B/s. Bahumali Dineshchandra S. Ahire
Tanvi A. Lakdawala

Building, Nanpura, Athwa Gate, Surat-395001
Off: +91-261-2477600 Mob: +91-98245 09367, 90992 62205 (Advocate & Notary)

BAKROL BRANCH, Taluka Kalol, Dist. Panchmahal, Gujarat,
India. Ph.: 07574894803, Email: bakrol@bankofbaroda.com,

@ @ o3 g g
FEEL = Weh: www.bankofbaroda.com

Under sub-section (4) of Section 13 of SARFAESI Act, 2002
(As per Appendix IV read with rule 8(1) of the

Whereas, Security Interest (Enforcement) Rules, 2002)
The undersigned being the Authorised Officer of the Bank of Baroda under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (54 of
2002) and in exercise of powers conferred under Section 13(12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated 26.09.2025
calling upon the borrower Mr. Rajeshkumar Kanubhai Sikaligar to repay the amount
mentioned in the notice being Rs. 1,06,066.99/- (Rs. One Lakh Six Thousand Sixty Six and
Ninety Nine Paise Only) and interest thereon w.e.f. 26.09.2025 within 60 days from the date
of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken Possession of the property described
herein below in exercise of powers conferred on him under sub Section (4) of Section 13 of
the Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 10th day of
February of the year 2026.
The Borrower’s attention is invited to the provision of sub-section (8) of Section 13 of the Act,
inrespect of time available, to redeem the secured assets.
The borrower in particular and the public in general are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Bank of
Baroda, Bakrol Branch, Bakrol, for an amount of Rs. 57,864.41/- (Rupees Fifty Seven
Thousand Eight Hundred Sixty Four and Fourty One Paise Only) and interest thereon.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Allthat partand parcel of the property consisting of land and building at plot No. 3 paiki East side plot
land measuring 46.00 sg.mts. in the Revenue Survey No. 177/3, old no. 188/2 of katol gram
panchayat, Tal. Kalol and Dist. Panchmahal in favour of Mr. Rajeshkumar Kanubhai Sikaligar.
Bounded as under: East: Plot No. 4, West: Plot No. 3 Paiki, North: Common Plot, South: Road.

Date : 10.02.2026, Place : Halol Sd/-, Authorised Officer, Bank of Baroda
@ g 6 375 &7 é)é

Bankof Barods B : (bagaidol), 389343, Ph. 02672283151,
E-mail: ambali@bankofbaroda.bank.in

Under sub-section (4) of Section 13 of SARFAESI Act, 2002

(As per Appendix IV read with rule 8(1) of the

Security Interest (Enforcement) Rules, 2002)
Whereas, The undersigned being the authorized officer of the BANK OF BARODA under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
10.09.2025 calling upon the borrower Mr. Rajeshkumar Vitthalbhai Patel to repay the
amount mentioned in the notice being Rs. 18,24,491.00 (Rs. Eighteen Lakh Twenty four
Thousand four hundred ninety one Only) together with further interest thereon at the
contractual rate plus costs, charges and expenses till date of payment within 60 days from
the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken Symbolic Possession of the
property described herein below in exercise of powers conferred on him/her under section
13(4) of the said Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on
this day 09th of February of the year 2026.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Bank of Baroda,
Ambali Branch, Tal Godhra, District Panchmahals for an amount of Rs. 18,24,491.00 (Rs.
Eighteen Lakh Twenty four Thousand four hundred ninety one Only) up to 09.02.2026 and
interest thereon at the contractual rate plus costs, charges and expenses till date of payment.

The borrower's attention is invited to provision of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Equitable Mortgage of All piece and parcel of the property bearing situated at Flat no F/403
Anmol Avenue Located at Survey No 44/16 Paikee Plot No 20 & 21 Village Vavdi Buzarg,
Opp Shreeji Nagar, Bamroli Road, Godhra, Dist Panchmahals Guj-389001 in favour of Mr.
Rajeshbhai Vitthalbhai Patel. On North Side: Open Plot, On East Side : Flat no F/404, On
West Side: Open Plot, On South Side: Flat No F/402. CERSAIID: 400011048032.

Date: 09.02.2026, Place: Ambali Authorised Officer, Bank of Baroda

AMBALI BRANCH
Opp Bagaidol Dudh Utpadak Mandali Ltd, Ambali

Government of India, Ministry of Finance

DEBTS RECOVERY TRIBUNAL-II
3rd Floor, Bhikhubhai Chambers, Near Kochrab Ashram, Paldi, Ahmedabad, Gujarat,
PIN-380006. Phone No. 079 - 26579343, Tele Fax No. 079 - 26579341

FORM NO. 14 [See Regulation 33(2)]

RPIRC No. | 60/2025 | oANo. | 888/2020
HDFC Bank Limited Certificate Holder Bank

AR TR

Vs.

M/s. Tirupati Prints & Ors. [ Certificate Debtors

To, DEMAND NOTICE

C.D. No. 1: M/s. Tirupati Prints, (Proprietorship Firm)

C.D. No. 2: Mrs. Jayshreeben R. Kumbhani, (Sole Proprietor cum Guarantor)

C.D. No. 3: Mr. Govindbhai Kumbhani, (Guarantor cum Mortgagor)

C.D. No. 4 : Mr. Jaymin C. Kumbhani, (Guarantor cum Mortgagor)

Office & Business place of Defendants: Opp. Damodar D & P Works, Malaviya Udhyog
Nagar, Rabarika Road, Jetpur, Dist. Rajkot.

In view of the Recovery Certificate issued in 0.A. No. 888/2020 passed by the Hon'ble
Presiding Officer, Debts Recovery Tribunal-l, Ahmedabad, an amount of Rs.
28,61,142.90/- (Rupees Twenty Eight Lakh Sixty One Thousand One Hundred Forty Two
and Ninety Paise Only) including interest as on 16.12.2020 and further interest @ 11.05%
PA from 17.12.2020 plus cost of Rs. 56,000/ is due against you. (Less Recovery, if any).

You are hereby called upon to deposit the above sum within 15 days of the receipt of
the notice, failing which the recovery shall be made as perrules.

In additions to the sum aforesaid you will be liable to pay :

(a) Suchinterestand costas in payable in terms of Recovery Certificate.

(b) All costs, charges and expenses incurred in respect of the service of this notice and
other process that may be taken for recovering the amount due.

Given under my hand and the seal of the Tribunal, this day 05.12.2025

. (Rajesh Kumar Sharma),
Next Date : 13.02.2026 RECOVERY OFFICER-II, DRT-II, Ahmedabad

RECOVERY TRIBUNAL-I

[Ministry of Finance, Government of India]

2nd Floor Bhikbubhai Chambers, Nr .Kocharab Ashram, Paldi,
Ashram Road, Ahmedabad- 380 006.
(Established u/s. 3 of the Recovery of Debts due to Banks & Financial institutions
Act,1993 for the area comprising Districts of Alunedabad, Gandhinagar Mehsana,
Patan, Sabarkantirn (Himmat- Nagar), Banaskantha (Palanpur) of Gujarat State
w.e.f. 1st June, 2007.)

ATN INTERNATIONAL LIMITED
CIN : L65993WB1983PLC080793
Regd Office : 10, Princep Street, 2nd Floor, Kolkata - 700072
Email : atninternationallimited@gmail.com, website : www.atninternational.in
Phone No. 033-40022880, Fax : 91-33-22379053
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR

THE QUARTER ENDED 31ST DECEMBER, 2025 (Rs. In Lacs)
Sl. Particulars Quarter Ended | Quarter Ended | Nine Months Ended
No. 31122025 | 30.09.2025 31.12.2025
(Unaudited) | (Unaudited) | (Unaudited)

1 | Total Income from Operations - 6.14 -
2 | Net Profit / (Loss) for the period (before

Tax, Exceptional and/or Extraordinary

items #) (5.15) (2.32)]  (19.34)
3 | Net Profit / (Loss) for the period before tax

(after Exceptional and/or Extraordinary

items #) (5.15) (2.32) (19.34)
4 | Net Profit / (Loss) for the period after tax

(after Exceptional and/or Extraordinary

items #) (5.15) (2.32) (19.34)
5 | Total Comprehensive Income for the period

[Comprising Profit / (Loss) for the period

(after tax) and Other Comprehensive

Income (after tax)] (5.15) (2.32) (19.34)
6 | Equity Share Capital 1578.00( 1578.00 1578.00
7 | Reserves (excluding Revaluation Reserve)

as shown in the Audited Balance Sheet of

the previous year
8 | Earnings Per Share (of Rs.4/- each) (for

continuing and discontinued operations)

1. Basic: (0.01) (0.01) (0.05)

2. Diluted: (0.01) (0.01) (0.05)
Note:

a) The above is an extract of the detailed format of Quarterly/Annual Financial Results filed
with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015. The full format of the Quarterly/Annual Financial Results
are available on the Stock Exchanges website i.e. www.nseindia.com, www.bseindia.com and
www.cse-india.com and on the Company's website: www.atninternational.in.
b) The impact on net profit / loss, total comprehensive income or any other relevant financial
item(s) due to change(s) in accounting policies shall be disclosed by means of a footnote.
c) # - Exceptional and/or Extraordinary items adjusted in the Statement of Profit and Loss in
accordance with Ind-AS Rules /AS Rules, whichever is applicable. By order of the Board
For ATN INTERNATIONAL LIMITED
Sd/- Santosh Kumar Jain, Managing Director
DIN NO. 00174235

Place : Kolkata
Date : 10th February, 2026

STEEL AUTHORITY OF INDIA LIMITED

Bokaro Steel Plant
Bokaro - 827001, Jharkhand, India

SAIL / BOKARO STEEL PLANT (BSL), INVITES GLOBAL OPEN
TENDER ENQUIRY FOR THE FOLLOWING WORK:-

[ SAIL

- 7T APMC Dumbhal Branch-Near Kiran Motors, Punakumbharia
%3{"’” gﬁg] Road,Dumbhal,Surat-395010. Ph : 0261 2333577
Bank of Baroda  Email: dumsur@bankofbaroda.com

Possession Notice [SECTION 13(4)](for Immovable property)
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas,The undersigned being the authorized officer of the Bank Of Baroda under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
03.06.2025 calling upon the borrower/mortgagor PRATIK PRAVINKUMAR ACHARYA
(BORROWER) & SHREYA PRATIK ACHARYA (CO-BORROWER) to repay the amount
mentioned in the notice being Rs.21,28,745.00/- (Rupees Twenty One Lacs Twenty Eight
Thousand Seven Hundred Forty Five Only ) plus interest and other charges within 60
days fromthe date of receipt of the said notice.

The borrower/mortgagor having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken Possession of the
property described herein below in exercise of powers conferred on him under sub-section
(4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on
this the day of 11™ day of February of the year 2026.

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Bank of Baroda
foranamount of Rs.21,28,745.00 plusinterest and other Charges. .
————— Description of the Inmovable Property — M
Mortgage of residential NA Property bearing Plotno B-121, SAMARTHYA EVOLVE, PHASE
—B Near Samartha Serene Near Modheshwari village villa Jafrabad, olpad, surat. Dist.
Surat.Boundries :- East:Society Road , West : Plot No B 118,north : Plot No B 120, South :
PlotNo B 122x.

Date : 11.02.2026| Place : Surat Authorized Officer, Bank Of Baroda,APMC Dumbhal Branch, Surat.

TENDERNOTICE| ~ WORK DETAILS LAST DATE
NO. FOR TENDER

SUBMISSION

T&C(M)/B- | Thin Slab Casting and | 17.03.2026
EXPN/ 8519/ Direct Rolling Plant 03:00 pm IST
MS/751 Dated |(TSCDR) for Brownfield o(nline opn|y on
04.02.2026 / | Expansion of Bokaro Steel eproc system)

E-PROCID:1544 |Plant (BSL)

THE COMPLETE DETAILS ARE AVAILABLE ON OUR
WEBSITE htps;//eprocsail.co.in and wwwisailtenders.co.in.

For any further information please contact the Office of
The Chief General Manager (Projects Commercial), Tender
& Claim, Ispat Bhawan, Steel Authority of India Limited,
Bokaro Steel City, Jharkhand, India. (Tel Ph No +91 6542
240375; Email- bsl.proj.tenders@sail.in)

CGM (P)/COMMERCIAL
Registered Office : Ispat Bhawan, Lodhi Road, New Delhi 110 003
Corporate Identity Number : L27109DL1973G01006454, Website : www.sail.co.in
There's a little bit of SAIL in everybody’s life

&

JASAIL

STEEL AUTHORITY OF INDIA LIMITED

Bokaro Steel Plant
Bokaro - 827001, Jharkhand, India

SAIL / BOKARO STEEL PLANT (BSL), INVITES GLOBAL OPEN
TENDER ENQUIRY FOR THE FOLLOWING WORK:-

AkzoNobel
Akzo Nobel India Limited

CIN : L24292WB1954PLC021516
Regd. Office: 801A, South City Business Park, 770, Anandapur,
E M Bypass, Near Fortis Hospital, Kolkata - 700 107 « Ph: 033 2226 7462
« Email: investor.india@akzonobel.com ¢ Website: www.akzonobel.co.in

NOTICE TO INVESTORS
SPECIAL WINDOW FOR TRANSFER AND DEMATERALISATION
(DEMAT) OF PHYSICAL SECURITIES

Please note that a Special Window for transfer and dematerialisation (demat) of
physical securities has been opened for a period of one year from 5" February 2026 to
4" February 2027 as per SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/I/
3750/2026 dated 30" January 2026 (“SEBI CIRCULAR”).

This facility is available to those investors who had purchased physical shares of
Akzo Nobel India Limited priorto 1* April 2019 and ;

1.Had notlodged the shares for transfer, or
2.Had lodged the shares for transfer but the same were rejected, returned or
not attended due to deficiencies in documentation.

Kindly note that request(s) which are accompanied by original share certificate(s)
along with transfer deed(s) (executed before 1* April 2019) and other supporting
documents will only be considered under this Special Window.

Investors wishing to avail of this Special Window may contact the

Company's Registrar and Transfer Agent namely M/s C B Management Services (P)

Limited, Unit: Akzo Nobel India Limited, Rasoi Court, 5" Floor, 20, Sir R N Mukherjee

Road, Kolkata-700 001, Tel: 033-69066200, Email: rta@cbmsl.com or contact the
Company atinvestor.india@akzonobel.com

For further details about this special window, investors may refer to the SEBI Circular

available at: https://tinyurl.com/ye6wawke

For Akzo Nobel India Limited

Rajiv L. Jha

General Counsel, Company Secretary

& Compliance Officer

Place: Gurugram
Dated: 11" February 2026

<isna Sisieis ams

\q PUNjab national bank

WA HT gl ! the name you can BANK upon !

MCC Surat (629600), Cross Corner Building, 2nd Floor, Udhna Teen Rasta, Surat-394210.
Email : mcc6296@pnb.bank.in
POSSESSION NOTICE [Rule 8(1) (Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Punjah National Bank under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of Powers conferred under Section 13 (12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a demand notice
dated 09.12.2025 calling upon the Borrower M/s Jai Baba Creation (A Proprietorship
Concern) and Mr. Manoj Kumar Kokra (Proprietor of M/s Jai Baba Creation) to repay the
amount mentioned in the notice being Rs 2,01,97,941.01 (Rupees Two Crore One Lac
Ninety-Seven Thousand Nine Hundred Forty-One and Paisa One Only) as on 27.11.2025
(inclusive of interest up to 31.10.2025) and further interest and expenses within 60 days
fromthe date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under Section 13(4) of the said Act
read with Rule 8 of the said Rules on this 11" day of February of the year 2026.

The Borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Punjab
National Bank for an amount of Rs 2,01,97,941.01 (Rupees Two Crore One Lac Ninety-
Seven Thousand Nine Hundred Forty-One and Paisa One Only) as on 27.11.2025
(inclusive of interest up to 31.10.2025) and further interest till full and final payment.

The borrower's attention is invited to provision of sub-section (8) of section 13 of the Act,

inrespect of time available, to redeem the secured assets.

Description Of Inmovable Property ————————
“Allthat right, title and interest in Flat No. 401 admeasurin% about2041.00 sq. ft. (super built-
up area) and 111.71 sq. mts. (built up area) on the 4" floor of Building No. “A’ known as
Nandanvan-IIl together with undivided proportionate share in underneath land situated and
constructed on land bearing Revenue Survey No. 429 i.e. New Survey No. 309, T. P Scheme
No. 6 (Vesu}\,/lFinaI Plot No. 5 of Village: Vesu, Taluka: Surat City District: Surat standing in
the name of Mr. Manoj Kumar Kokra and is bounded (as per sale deed) as follows:East — Flat
No.A/404; West- Final Plot No. 09,North :Flat No. A/402, South : Final Plot No. 06 & 07.

Date: 11.02.2026 | Place : Surat Authorised Officer,Punjab National Bank

TENDERNOTICE| ~ WORK DETAILS Due date of
NO. tender opening
T&C(M)/B- | Basic Oxygen Furnace | 18.03.2026
EXPN/B519/AS | (BOF) and Twin Ladle | (3,00 pm
B/752 Furnace (LF) for| (iST) online
Brownfield Expansion of | only on eproc
Bokaro Steel Plant (BSL) | system]

The complete details are available on our website
www.sailtenders.co.in & https://eproc.sail.co.in

For any further information please contact the Office of
The Chief General Manager (Projects Commercial), Tender
& Claim, Ispat Bhawan, Steel Authority of India Limited,
Bokaro Steel City, Jharkhand, India. (Tel. No. 06542-
240375; Email-)

CGM (P)/COMMERCIAL

TENDER & CLAIMS

Registered Office : Ispat Bhawan, Lodhi Road, New Delhi 110 003
Corporate Identity Number : L27109DL1973G01006454, Website : www.sail.co.in

There's a little bit

Outward No.127/2026 Exh. No.06
0.A.NO. 301 /2025
INDUSIND BANK LTD. ... APPLICANT
VERSUS
SEACOAST SHIPPING SERVICES LTD & ORS ... DEFENDANT
PUBLIC SUMMONS
To,

(1) M/s. SEACOAST SHIPPING SERVICES LTD., Office No. 206, 2nd Floor, Shilp-LI,
Above Hdfc Bank Ltd, Incothe Tax Cross Road, Ashram Road, Ahmedabad:.380009.
(2) MR. MANISH RAICHAND SHAH, B-11, West End Park, Near Gurudwara Road,
Sg Highway, Ahmedabad, Gujarat.:380054.
(3) MR. SAMEER A SHAH, Sameer Street No. 4, Oswal Colony, Summer Club Road,
Jamnagar-361005.
1. Whereas the above named Applicant/Appellant has filed the above referred
application/appeal in this Tribunal.
2. Whereas the service of PUBLIC SUMMONS could not be affected in the ordinary manner
and whereas the application for substituted service has been allowed by this Tribunal.
3. You are directed to appear before this Tribunal in person or through an Advocate and
file Written Statement/say on 16.04.2026 at 10.30 A.M. and show cause as to why reliefs
prayed for should not be granted.
4. Take Notice that, in default of, the Application/Appeal shall be heard and decided in
your absence.
Given under my hand and seal of this Tribunal on this 22nd day of January, 2026 at
Ahmedabad.

Sd/- (S.J. Vaghela),

Assitt Registrar, DRT-1, Ahmedabad

EDUCOMP SOLUTIONS LIMITED
CIN: L74999DL1994PLC061353
Registered Office: L-314(Ground and First Floor), Gali No.7, Mahipalpur. New Delhi-110037
Website: www.educomp.com; E-mail: investor.services@educomp.com
Tel.: 91-124-4529000
NOTICE OF 31ST ANNUAL GENERAL MEETING

NOTICE is hereby given that the 31st Annual General Meeting ('AGM’) of the Members of
Educomp Solutions Limited (‘the Company') for financial year 2024-25 will be held on
Tuesday, March 10, 2026 at 11:30 AM (IST) through Video Conference facility
("VC')/or Other Audio Visual Means ('OVAM'), to transact business set forth in the Notice
dated January 05, 2026 convening the AGM, in compliance with applicable provisions of
the Companies Act, 2013 read with rules made thereunder and the applicable Circulars
issued by the Ministry of Corporate Affairs ["MCA Circulars"], from time to time.

Notice is further given that, the Annual Report for financial year 2024-25 along with the
Notice convening the AGM will be sent through e-mail to the Members whose e-mail
address is registered with the Depository Participant ("DPs)/ MUFG Intime India Private
Limited ("MUFG"), and if required through other permitted modes to Members who have
not registered their e-mail address or have requested for a physical copy of the said
documents.

Aletter providing web-link for accessing the Annual Report for financial year 2024-25 will
be dispatched to those shareholders who have not registered their e-mail address with
their respective DPs/MUFG.

Notice of the AGM and Annual Report for financial year 2024-25 will also be available at
www.educomp.com, www.bseindia.com, www.nseindia.com and https://instavote.
linkintime.co.in.

The instructions for attending the AGM through VC and the manner of e-voting is provided
in the Notice convening the AGM. The Notice also contains instructions with regard to
login credentials for Members holding shares in physical form or in electronic form, who
have not registered their email address either with MUFG or their respective DPs.
Members holding shares in physical form and who have not registered their email ids/bank
account details, are requested to visit https://web.linkintime.co.in/KYC/index.html, portal
of MUFG Intime India Pvt. Ltd., Registrar & Share Transfer Agent of the Company and
register their email ids and other details, in order to receive a copy of AGM Notice, Annual
Report and login details for remote voting/e-voting, through email and those holding
shares in demat form are requested to contact their respective Depository Participant
(DP), for the aforesaid purpose and follow the process advised by DP.

In case of any query you may write to Investor Services at investor.services@
educomp.com or swapann@in.mpms.mufg.com.

For Educomp Solutions Limited

Sd/-

Mahender Khandelwal

Caretaker Resolution Professional

1BBI Reg. No IBBI/IPA-001/IP-P00033/2016-17/10086

Date : 13-02-2026

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
DHARMADEYV INFRASTRUCTURE LIMITED

;
Name of corporate debtor
Date of incorporation of corporate debtor
Authority under which corporate
debtor is incorporated / registered
Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

Dharmadev Infrastructure Limited
16.08.2005

RoC Ahmedabad

N

w

~

U45200GJ2005PLC046616

5 | Address of the registered office and Dharmadev House, Shyamal Cross Road,
principal office (if any) of corporate debtor | Satellite, Ahmedabad, Gujarat-380015
6 | Insolvency commencement date in
respect of corporate debtor 09.02.2026
7 | Estimated date of closure of insolvency
resolution process 08.08.2026
g | Name and registration number of the CA Rajendra Puranik
insolvency professional acting as interim IBBI Reg. No.:

resolution professional IBBI/IPA-001/IP-P02029/2020-21/13149

Address : C-601, Dindoshi Onkar CHS Ltd.
Shivdham Complex, Off Gen A. K. Vaidya
Marg, Malad East, Mumbai-400097

Mail id : rdpuranik@gmail.com

Address : C-601, Dindoshi Onkar CHS Ltd.
Shivdham Complex, Off Gen A. K. Vaidya
Marg, Malad East, Mumbai-400097

Mailid : ip.dharmadev@gmail.com
23.02.2026

Allottees of Real Estate

Address and e-mail of the interim
resolution professional, as registered
with the Board

©

10| Address and e-mail to be used for
correspondence with the interim
resolution professional

11| Last date for submission of claims

12| Classes of creditors, if any, under clause(b,
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13| Names of Insolvency Professionals identified
to act as Authorised Representative of creditors
in a class (Three names for each class)

1.Mr. Malav Jitendra Ajmera
IBBI/IPA-001/IP-P01190/2018-2019/11908
2. Mr. Chirag Rajendra Kumar Shah
IBBI/IPA-001/IP-P01169/2018-2019/11837
3.Mr.Rahul Nareshbhai Shah
IBBI/IPA-001/IP-P-02170/2020-2021/13367

Web link :
(a)https:/libbi.gov.infen/home/downloads
(b) https:/libbi.gov.in/insolvency-professional

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of the Dharmadev Infrastructrue Limited on
09.02.2026.

The creditors of Dharmadev Infrastructure Limited, are hereby called upon to submit their claims
with proof on or before 23.02.2026 to the interim resolution professional at the address mentioned
againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry
No.13 to actas authorised representative of the class Allottees of Real Estate in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

=

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Rajendra Puranik

Interim Resolution Professional

Reg. No. IBBI/IPA-001/IP-P02029/2020-21/13149

AFA No. AA1/13149/02/311226/108624 valid till 31.12.2026

Date : 11.02.2026
Place : Ahmedabad

AlL in everybody's life

The Mehsana Urban Co-op. Bank Ltd.
(Multi State Scheduled Bank
Head Office : Corporate Building, Highway, Mehsana-384002.
Phone No. : (02762) 257233, 257234
POSSESSION NOTICE
(For Immovable property only)
[Under Rule-8(1) of Security Interest (Enforcement) Rules, 2002]

Whereas

The undersigned being the Authorised Officer of The Mehsana Urban Co
Operative Bank Ltd. under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest (Second) Act, 2002 and in exercise of
powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 29.07.2025 calling upon
the Borrower M/S. Zed Enterprises and Proprietor Mr. Hiteshkumar Shankarlal
Patel and Guarantor (1) Mr. Narendrakumar Jayntilal Patel (2) Mr.Prakash Vinod
rathod (3) Mr. Naimeshkumar Haribhai Patel (4) Ms.Mittalkumar Jagdishbhai
Patel to repay the amount mentioned in the notice being Rs.5,13,07,977.46 (Rs.
Five Crore Thirteen Lacs Seven Thousand Nine Hundred Seventy Seven and Forty
Six Paisa only) within 60 days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the
Borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under sub section (4) of Section 13 of the said Act read with Rule 8 of the Security
Interest (Enforcement) Rules 2002 on this 8th Day of February of the year 2026

The Borrower/Guarantor/Mortgagors in particular and the public in general is
hereby cautioned not to deal with the property and any dealings with the property
will be subject to the charge of The Mehsana Urban Co-Operative Bank Ltd. for an
amount of Rs.5,13,07,977.46 (Rs. Five Crore Thirteen Lacs Seven Thousand Nine
Hundred Seventy Seven and Forty Six Paisa only) and interest thereon at the
contractual rate plus cost, charges and expenses till date of payment.

The borrower's attention is invited to sub-section (8) of Section 13 in respect of
time available to redeem the secured assets.
Description of the Immovable Property

NEW BLOCK/SURVEY NO.845 (VIDE PROMULGATION ENTRY NO.4411 DTD
17.06.2017) (OLD BLOCK/SURVEY NO.591/PAIKI-1) LAND ADMEASURING HECTOR
ARE SR.MTR.0-74-12, ASSESSMENT 3.09 AGRICULTURE LAND, OLD CONDITION,
NAME OF FARM: TEBO OF MAGUNA VILLAGE SIM, TA: DI: MEHSANA. Located at
NEW BLOCK/SURVEY NO.845, AT: MAGUNA, TA: DI: MEHSANA. Bounded as
under:- On or towards North: ADJ.ROAD IS SITUATED., On or towards South:
ADJ.NEW BLOCK/SURVEY NO.853., On or towards East: ADJ. NEW BLOCK/SURVEY
NO.844.,0n or towards West: ADJ.NEW BLOCK/SURVEY NO.846.
Property owned by —Naimeshkumar Haribhai Patel

(MAHESH R.PATEL)

Authorised Officer
(The Mehsana Urban Co Operative Bank Ltd)

Date : 08/02/2026
Place : MEHSANA

Place : New Delhi
HERO HOUSING FINANCE LIMITED

m Registered Office: 09, Community Centre, Basant Lok, Vasant Vihar, New Delhi-110057.
HeroHousing Branch Office : Shop No 3, Second Floor, Pashwanath Shopping Center, Revenu Surevy No
Finance  145/1, Paikee Plot NO -1, Navsari, Gujarat. Pin - 396445,

PUBLIC NOTICE (SALE OF IMMOVABLE PROPERTY THROUGH PRIVATE TREATY)

LN(I)ticg&gzs]ale by Private Treaty under Rule 8 read with Rule 9 of Security Interest (Enforcement)
ules

Notice is hereby given to the public in dgeneral and to the borrower/co-borrower (“Borrowers”) in
particular that below described secured asset which is mortgaged to Hero Housing Finance Ltd
{"Secured Creditor”), possession of which has been taken by the Authorised Officer will bs sold on
“As |s Where Is", "As |s What Is” And "Whatever There Is” basis by way of Private Treaty.

The sale by private treaty will take place anY day after fifteen days (15 Days) from the date of
this publication. The details are more particularly mentioned herein below.

Date of Demand Eamest | Type of
Loan Name of i R i
Notice & Amount | Reserve Mon Possessi
Account no. borrowers as on date Price (RP) Deposit (TEYMD) on
HHFVAPLAP21000015743| SHAVETA 29/05/2023, Rs.
U BHAKRI, Rs.28,99,498/ 6,00,000/| Rs.60,000/- [Physical
HHFVAPLAP21000015739|MOHIT ABROL |as on 11/02/2026 -

Property Description: All that piece and parcels of immovable land being Flat No 302, Vijalpore
Corporation Ward No. 6 House No. 1166/13 admeasuring about 300.00 sq. feet i.e. 27.88 sq.
meter and admeasuring about 280.00 sq. feet i.e. 26.0223 sq. meter carpet area on the 3rd
ifloor along with undivided share 7.82 sq. meter in the land “DWARKA COMPLEX”, forming part|
of land bearing Revenue Survey No. 167+168 Paikee Plot No 160 and 161 New Survey/Block
No. 8125 and 321 of Moje Vijaipore of Jalapore Taluka in the Registration District and Sub
District of Navsari, State of Gujrat With Common Amenities Written in Title Document.
Property Bounded By : North: Passage, South : Adj. Plot Land, East : Stair, West : Flat No. 301.

Authorised Officer’s Details:

Name: Mr. Hari Singh Rajawat, Phone No.: 9828677772, Email ID: hari.rajawat@herohfl.com
Private Treaty to be executed any day after 28/02/2026. Purchaser Identified

The undersigned as Authorized Officer of Hero Housing Finance Ltd. has taken over possession
of the schedule property(ies) us/ 13(4) of the SARFAESI Act, 2002 all previous attempt to auction
through inviting public bid failed. Hence, Public at large is being informed that the secured
property(ies) as mentioned above are available for sale, through Private Treaty, as per the terms
agreeable to HHFL for realisation of HHFL's dues on "AS IS WHERE IS BASIS" and "AS IS WHAT
IS BASIS".

Standard terms & conditions for sale of property through Private Treaty are as under:

1. Sale through Private Treaty will be on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS".
Thus, no public bid shall be invited. 1. Bid increment amount shall be Rs 15,000 (Fifteen
Thousand Only) for Reserve Price till 25 lakhs, Rs 25,000 (Twenty-Five Thousand Only) for
Reserve Price above 25 Lakhs till 50 lakh, Rs 50,000 (Fifty Thousand Only) for Reserve Price
above 50 Lakh till 1crore, Rs 1,00,000 (1 Lakh Only) for Reserve price Beyond 1 Crore. 2. Such
purchaser shall be required to deposit 25% of the sale consideration on the next working day of
receipt of HHFL's acceptance of offer for purchase of property and the remaining amount within
15 days thereafter. 3. The purchaser has to deposit 10% of the offered amount along with
application which will be adjusted against 25% of the deposit to be made as per clause (2) above.
4. Failure to remit the amount as required under clause (2) above, will cause forfeiture of amount
already paid including 10% of the amount paid along with application. 5. In case of non-
acceptance of offer of purchase by HHFL, the amount of 10% paid along with the application will
be refunded without any interest. 6. The property is being sold with all the existing and future
encumbrances whether known or unknown to HHFL. The Authorized Officer/ Secured Creditor
shall not be responsible in any way for any third-party claims/ rights/ dues. 7. The purchaser
should conduct due diligence on all aspects related to the property (under sale through private
treaty) to his/her satisfaction. The purchaser shall not be entitled to make any claim against the
Authorized Officer/ Secured Creditor in this regard at a later date. 8. The HHFL reserves the right
to reject any offer of purchase without assigning any reason. 9. In case of more than one offer,
the HHFL will accept the highest offer and there shall not be any claim against HHFL from
unsuccessful offeror. 10. The interested parties may contact the Authorized Officer for further

details/ clarifications and for submitting their application. 11. The purchaser has to bear all stamp
duty, registration fee, and other expenses, taxes, duties in respect of purchase of the property.
12. Sale shall be in accordance with the provisions of SARFAESI Act/ Rules.13. For property
details and visit to property contact to / Mr. Hari Singh Rajawat//9828677772//
hari.rajawat@herohfl.com // & Shekhar Singh /9711522275/shekhar.singh@herohfl.com.

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above-mentioned Borrower/Mortgagor/guarantors are hereby noticed to pay the sum as
mentioned in Demand Notice under section 13(2) with as on date interest and expenses before the
date of Sale failing which the property shall be sold through Private Treaty and balance dues, if any,
will be recovered with interest and cost from you as a Borrower(s).

Fordetailed terms and conditions of the sale, please refer to the link provided in
https:/fuat.herohomefinance.inhero housing/other-notice  on Hero Housing Finance Limited {
Secured Creditor’s) website i.e., www.herohousingfinance.com

Date : 12-02-2026 For Hero Housing Finance Ltd.

‘ Bardoli Branch : Platinum Mall, Sardarbaug,

o oife SR ~ Station Road, Bardoli-394601,
Bank of |ndiaB°| /N PhNo.: 02622-226532,220316, Mob- 9713239984
To, MANTOSH KUMAR and POONAM DEVI

Email: bardoli.surat@bankofindia.co.in

32, Laxmi Ind Estt near BRC gate Udhana, Surat City, Gujarat- 394210
MOBILE NO.-7878805671
Sir/Madam,
NOTICE U/S 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002

Atthe request made by you, the Bank has granted various credit facilities aggregating to
an amount of Rs.9, 93,961 /- (Total/Aggregate Credit Facilities Sanctioned i.e.
aggregate of sanctioned limits). We give hereunder the details of credit facilitiy granted by
us and the outstanding dues thereunder as on the date of this notice:
I) Nature of Facility: TERM LOAN (STAR HOME LOAN) Sanctioned Limit: 9, 93,961/
Account Number: 275975110000195 & Particulars of outstanding dues in this account is
asunder:

Particulars of outstanding dues Amount
1. |Amount outstanding as on NPA date in the Account with interest
applied up to 15.11.2025 9,74,380.27/-
2. |Subsequent UCI from 15.11.2025 to 19.01.2026 (date of notice}) 4547 00/-
@ 8.20% p/a with monthly rest and penal interest .
3. |Other charges payable by the borrower / debited in the account -
subsequent to NPA date
* Total | 9,88,807.27/-
5. |Aggregate Recoveries effected if any subsequent to NPA Date 9793.60/-
6. [4-5= i.e. Contractual Dues Payable up to the date of notice 9.79.103.67/-
with further interest @ 8.2 % p/a with MONTHLY rest T

Aggregate Contractual Dues Payable (up to the Date of Notice) 19.01.2026 is Rs. 9, 79,103.67/-
(Rupees NINE LAKHS SEVENTY NINE THOUSAND ONE HUNDRED THREE AND SIXTY SEVEN
PAISA)

2. The aforesaid creditfacilities granted by the bank are secured by the following assets/ securities
(particularsofproperties/assetschargedtoBank):

CERSAI
Registration ids

ASSET ID -
200080637055
Security Interest
ID - 400078955
839

Particulars of properties / assets charged to Bank

a. |MOE of all that piece or parcel of property lying, being Plot,
No- 57 R.S.No- 515 & 516/3 Old Block No 41 & New Block
No 46,radhe Villa Near Gurukrupa farm Opposite Naeem royal
Pigeon, Haldharu Parab Road , haldharu Sub District- Kamrej,
District- Surat (Non- Agricultural Land), Dist. Surat adneausring
plot 40.26 Square Meters Boundaries:EAST — Adj. Society
Internal Road, WEST — Adj. Plot No. 68,NORTH - Adj. Plot
No. 58, SOUTH — Adj. Plot No. 56.

3.As you have defaulted in repayment of your dues to the Bank under the said credit
facilities, we have classified your account as Non-Performing Asset with effect from
I1%/J 2/2025 in accordance with the directions/guidelines issued by the Reserve Bank of
ndia.

4. For the reasons stated above, we hereby give you notice under Section 13(2) of the above
noted Act and call upon you to discharge in full your liabilities by paying to the bank the sum
of Rs 9,79,103.67/- (Rupees Nine Lakhs Seventy Nine Thousand One Hundred Three
And Sixty Seven Paisa ) (contractual dues up to 19/01/2026) with further interest thereon
@ 8.20% p.a. on Term Loan compounded with monthly rests and all costs, charges, penal
interest and expenses incurred by the Bank, till repayment by you within a period of 60 days
from the date of this notice, failing which please note that we will entirely at your risks as to
costs and consequences exercise all or any of the powers vested with the Bank under
Section 13 of the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002, against the secured assets mentioned above.

5.While we call upon you to discharge your liability as above by payment of the entire dues to
the Bank together with applicable interest, all costs, charges and expenses incurred by the
Bank till repayment and redeem the secured assets, within the period mentioned above,
please take important note that as per section 13(8) of the SARFAESI Act, the right of
redemption of secured assets will be available to you only till the date of publication of notice
for public auction or inviting quotations or tender from public or private treaty for transfer by
way of lease, assignment or sale of the secured assets.

6.The amounts realized from exercising the powers mentioned above, will firstly be applied
in payment of all costs, charges and expenses which are incurred by us and/or any
expenses incidental thereto, and secondly applied in discharge of the Bank's dues as
mentioned above with contractual interest from the 19/01/2026 ill the date of actual
realization and the residue of the money, if any, after the Bank's entire dues (including under
any of your other dues to the Bank whether as borrower or guarantor) are fully recovered,
shall be paid to you.

7.1t the said dues are not fully recovered with the proceeds realized in the course of exercise
of the said powers against the secured assets, we reserve our right to proceed against you
and your other assets including by filing and / or continuing the legal / recovery actions
before Debt Recovery Tribunal/Courts, for recovery of the balance amount due along with all
costs etc. incidental thereto from you.

8.Please take note that as per Sub-section (13) of the aforesaid Act, after receipt of this
notice, you are restrained from transferring or creating any encumbrances on the aforesaid
secured assets whether by way of sale, lease, license, gift, mortgage or otherwise.

9.The undersigned is a duly authorized officer of the Bank to issue this notice and to exercise
powers under Section 13 of aforesaid Act.

10. Needless to mention that this notice is addressed to you without prejudice to any other
right or remedy available to the Bank.

Date: 19/01/2026| Place: Bardoli Authorised Officer, Bank of India,Bardoli Branch

Place : Vapi / Gujarat Authorised officer,




THURSDAY, FEBRUARY 12, 2026 WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

,é:_"‘f\,?‘l ﬂ'ﬂi 3ﬁ1ﬁ m Mumbai South Zonal Office, Janamangal, 45/47, Mumbai Samachar . India SME Asset Reconstruction Co. Limited DEMAND
-_'m.l:l k f h [ Marg, Fort, Mumbai - 400001. Tel : 022-22675899 \a/ lEE r: Regi. Off. : The Ruby 11th Floor, North — West Wing, Plot No 29, Senapati Bapat Marg, NOTICE
e e i T TR ' ) ) Dadar (West) Mumbai — 400028.
-—ﬁj HE“:I 'In NI;I 2 ;:raq"llrl E-mail : legal_mcr@bankofmaharashtra.bank.in 2dor( es e
= A GOVT, OF INDEA UNDERTAKING Head Office: Lokmangal,1501, Shivajinagar, Pune-5 DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)

ae Substituted Service Of Notice U/S.13 (2) Of Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002.
{er qiven? gen dep y
g The borrowers/co-borrowers/guarantors/mortgagors mentioned hereunder had availed the financial assistance from Fedbank Financial Services Limited (“Original Lender”). The
(Appendix -1V —A) said loan, together with all underlying security interest and all rights, titles and interests of the Original Lender therein, was assigned by the Original Lender under the provisions of
. . — . . . . the SARFAESI Act, 2002, in favour of India SME Asset Reconstruction Company Limited(“ISARC”), acting in its capacity as trustee of ISARC- 2025-2026-3 Trust, vide Assignment
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Agreement dated 26th September, 2025. — Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the said loan availed by
Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to them from Original Lender, their loan accounts have been classified as Non-Performing Assets in the books of the Original Lender/ISARC as per RBI guidelines thereto. Thereafter,
the Borrower/s and Guarantor/s that the below described immovable properties mortgaged/charged to the Bank of Maharashtra, the Physical Possession ISARC has issued demand notices under section 13(2) of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI
of which have been taken by the Authorised Officer of Bank of Maharashtra, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on Act) on the last known addresses of the said borrowers thereby calling upon and demanding from them to repay the entire outstanding amount together with further interest at the
17.03.2026 between 11.00 am and 3:00 pm for recovery of the balance due to the Bank of Maharashtra from the Borrower (s) and Guarantor(s) as contractual rate on the aforesaid amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the demand notice have returned un-served
mentioned in the table. Details of the Borrower/s and Guarantor/s, amount due, Short description of the immovable property and encumbrances known and as such they are hereby informed by way of public notice, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules)
thereon, possession type, reserve price and the earnest money deposit are also given as under — S. | LoanAgreementloan No. / Name Of | Co-BorrowerAnd | Npa | Date Of | Demand Notice Loan Description Of The Mortgage Property
. No The Borrower / Address No. Guarantor Name | Date | Demand Amount Amount
BranCh ] Mahlm LJ Road 108)' Contact NO. 9987243609 Director Name Notice (InRs.) (AmtInRs.)
Amount Due in ) Reserve Price (In Lakh) 1 | FEDVAAOHL0500145/HARI LAXMI HARI | 04.08. | 28.01. | Rs. 21,00,859.00 | Rs. 13,20,000.00 | All That Piece And Parcel The Flat No 101 Adm 575
ST. | Name of Borrower| Name of Lakhs as per Description of the Property Possession | EMD Lakh (In Lakh) SAKTE BARAILI /House No BARAILI 2023 | 2026 | (Rupees Twenty | (Rupees Thirteen | Sq Ft Built Up 01 St Floor In The Building Known As
No. Guarantor | 13(2) Notice under Type Increment Lakh (In Lakh) 1002 Agri Pada Old Palgharbehind One Lakh Eight Lakh Twenty | Apekasha Aparment Constructed On Land Bearing
SARFAESI Mhatre General Store Palghar Hundred Fifty Thousand Only) | Surevey No 105 Hissa No 17 Laying Being And Situated
20.97 Dist Palghar Thane Maharashtra Nine Only) At Village Warangade Tal And Dist Palghar Registration
Property — I, Flat No. A4/105 Gagan Akanksha ) ) 401404 District Palghar Sub — Registration District Palghar
1 Phase | Housing complex, Gut No. 524 Koregaon (Physlqal 2.10 We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s) together with further interest thereon
Mul, Urli Kanchan Pune 412202. Admeasuring 623  Possession) plus cost, charges, expenses, etc. thereto failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling
Sq. Ft. (Carpet Area) Encumbrances Not known 0.50 the secured asset entirely at your risk as to the cost and consequences.
) Please note that as per sub-section (8) of section 13 of the Act, if the dues of ISARC together with all costs, charges and expenses incurred by ISARC are tendered to
_ 20.93 ISARC at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ISARC, and no further step shall be taken by ISARC or
ELODGF'IIYH I, .Flat No IA5/2((3)5t Gagsazrll ﬁkanksha Phvsical transfer or sale of that secured asset.
2 MU?SLeJrIi K(a)lri?;wgnclgtrjrr]]%ix’l’ZZSZ nA%measu(I?i:}%gggg Pt()ssgzlsc}zn) 2.10 Dated : 12.02.2026 / Place: Maharashtra Authorized Officer, India SME Asset Reconstruction Company Limited
Rs. 5.00.69.650.33/- | S9- Ft. (Carpet Area) Encumbrances Not known 0.50
Rupees Five Crore { S 1 T d 1 d A H L 1 1 d
Mis. Girish (SixtF;/ Nine Lakh Six | Property - lll, Flat No. A1/208 Gagan Akanksha 20.93 | Uarﬂ] rd Ing an gE"ClES ImltE
. . Hundred Fifty and |Phase | Housing complex, Gut no 524 Koregaon| (Physical .
3 |Pharmaceutical Bisn Mul, Urli Kanchan Pune 412202. Admeasuring 622 | Possession) 2.10 ; ; CIN: LE”MHH:“DP LCO22315
DF:strlb_ult:ors Thlrty Three only) Sq Ft. (Carpet Area) Encumbrances Not known 0.50 REEIS‘:E!’E{' DHIE‘E: DH“:E Hﬂ, 3“- 2 s Flﬂﬂ'r 330:52 .ﬁﬂlﬂltﬂ'ﬁ-h war GHSL;
fwfgir;;ﬁrmrit plus unapplied 1102 Jagannath Sunkersett Road, Mumbai, Maharashtra, India, PIN-400002
Shah) office . interest of Property —IV, Flat No A5/205 Gagan Akanksha : Website: www.svarajtrading.in, e-Mail ID; svarajtradingagencies@gmail.com
No. 302/E, 3 rd Mr. Girish Rs. 14,99,331/- Phase | Housing complex, Gut no 524 Koregaon| (Physical
oor, A wing, ul, Urli Kanchan Pune measuring ossession
* | Fioor, A wi Kirit Shah |~ thereon Uplo |y "Grii Kanchan Pune 412202 Ad ing 622| P i 150 STATEMENT OF UNAUDITED FINANCIAL RESULTS OF THE COMPANY FOR THE

01/09/2023

Jaswanti Allied Sq. Ft. (Carpet Area) Encumbrances Not known

Business Centre, further interest 0.50 QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2025
Ramchandra as applicable +
Lane, Malad West, expenses and other | Property - V, Flat No. A5/603 Gagan Akanksha . 14.82 | The Board of Directors of the Company has, at its Meeting held on Tuesday,
h d till
5 |Mumbai 400064 charges incurred till | Phase | Housing Complex, Gut no 524 Koregaon| (Physical 1.50
date of realization | Mul, Urli Kanchan Pune 412202. Admeasuring 428 | Possession) ; February 10, 2026, approved the Unaudited Financial Results of the Company
Minus Recovery | Sq. Ft. (Carpet Area) Encumbrances Not known 0.50 .
if any eV N AT S e for the quarter and nine months ended December 31, 2025.
- vl - 15.11 ! : P . .
6 prase | Housing complex, Gut Blo, 524 Koregaon|  (ppysical 160 The said Results along with the Limited Review Report are available
437 Sq. Ft. (Carpet Area)  FEEENS | Passessian) o5 on Stock Exchange website (www.bseindia.com) and have also been
Encumbrances Not known . ! ; : )
Property - VI, Flat No. A1/208 Gagan Akankeha 20.93 posted on the Company's website at www.svarajtrading.in/pdf/Un-
7 Phase | Housing complex, Gut no 524 Koregaon| (Physical 210 audited%20Financial%20Results% 20December%2031,%202025. pdf which can
Mul, Urli Kanchan Pune 412202. Admeasuring 622 | Possession) : . [
Sq. Ft. (Carpet Area) Encumbrances Not known 0.50 be accessed b‘}' scanning the QR code given.
f\UCtiotr" we?tsrite ! httpr?:lg)laanknet.;:orrl d B h for i ti d details of th rty: 11.02.2026 ds i king days bet 10 AM Forandon behalt of the Board of Directors of
n n r n ncern ran rin nan r :11.02. nwards in workin n : " : X
tosé)li‘u?/vit?\ prigrpagg?)in};meﬁse contact concerned Branch for inspection a etails of the property onwards in working days betwee E'H‘Hl‘ﬂj TI"EI‘.III‘Iﬂ:AI‘Id AﬂEﬂGEEE Limited
Last Date of Submission of EMD/ letter of participation / KYC Documents by :- 17.03.2026 upto 10:30 A.M./As per Baanknet (erstwhile ebikrary) rule (Bank sSdf-
reserve the rights to extend the time for EMD submission)
For detailed terms and conditions of the sale, please refer to the link https://bankofmaharashtra.in/asset-for-sales-search provided in the Bank’s website and Harendra Guptﬂ
also on https://baanknet.com (erstwhile E-bikray) portal. Place: Mumbai Managing Director
Date & Time of e-auction: 17.03.2026 between 11.00 a.m. to 3:00 p.m. with auto extension for 5 minutes in case bid is placed within last 5 minutes. Sd/ Date * FEhI'LIHIT 10 Eﬂzﬁ DIN: 05335662
- - ¥ =
Jintendra Singh T . TR ' + oo s :
- 11.Ue. Assistant General Manager & Authorized Officer, y
Date : 11.02.2026 Note- The above intimation is in accordance with Regulations 33 of the SEBI (Listing Obligations and
Place : Mumbai Bank Of Maharashtra

Disclosure Requirements) Regulations, 2015,

\ Gl 3. | Gujarat Narmada Valley Fertilizers and Chemicals Limited
GG | oo vt o st s ot SHANTI GOLD INTERNATIONAL LIMITED
Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India a m @ n Z SHA H"'-l I
CIN: L24110GJ1976PLC002903, Website: www.gnfc.in GI N LT4999M H 2 u.l 3PLC24974H
k'_l'II:H:H'IlLId.
OPEN TENDER NOTICE FOR PROCUREMENT OF BENZENE UNDER ARC fire LS o ficer [l A-51. 2nd floor - Tth floor, Road No.1, Marol Industrial Estate, MIDC
GNFC intend to procure Benzene under ARC on delivered price upto Almondz Global Securities Limited Near Tunga International Hotel, Andheri East, Mumbai, Maharashtra, 400093
GNFCsite, Bharuch basis. PR S R O Tel No: 0224829467 | Email: accounts@shantigold.in | Website: www.shantigold.in
For detailed specification, EMD requirement and other criteria, Registered Office: Level 5. Grande Palladium, 175, C5T Road, Off BKC, Kaling, Santacruz (East), STATEMENT OF UNALUDITED FINANCIAL RESLUILTS
Vidyanagari, Mumbai, Maharashtra 400008, India Tel. +4%1 22 G643T600, Fax: <81 22 66437700 FOR THE QUARTER ENDED DECEMEBER 31, 2025
please refer web notice placed on our website www.gnfc.in (in Corporate Office: F-33'3, Okhia Industrizi Ares, Phase-11, New Delhi-110020 = . .
Tenders ---> Tender Notice ---> Materials Management Department) Vel V11 SERNATHD, oAk 401 NT-A40007 20 1511 a0y,
! ! g P * Emall: secretarial@almondz.com; Website: www. almondzglobal.com Quarier Ended Nine Months Ended Year Endad
Last date and time for response: 16.02.2026 @ 11:00 Hrs. IST. Extract of Consolidated Unaudited financial Results 3l | 075 | 31.12.2024 31122024 131.03.2025
for the Quarter ! Mine Months ended 31st December 2025 M, Particulars 31'1;;;:‘:: ?ﬂﬂﬂ:{fﬂﬁ Ur-audited ﬂiﬂ.ﬂ?ﬂﬁ SJ"‘E e | (udied] |
(B3, I Lokh wxcepl pef shars Futa) 1. | Total | f i Mat [llliin;ﬁ 29 :I l:-‘.E-:ILllll 79 | [3:]';2 18 ] L:’:’ I':’ lld [-5'::1 18 ] ‘[1E'ﬁi :]T
. otal Income from operafions (Net) 13 ; 3597.79 91.1 11064,
Quarter Endad Hing Months Ended |Year Ended
e st sikbant s 2 | Nat profitifloss) for the parod before tax 56798 | 57624 | 22680 | 147338 | 47376 | 72831
FORM A Particulars || g | e | e | S 3. | Exceptional items (net) - - : - : -
PUBLIC ANNOUNCEMENT TR TR P TR T W TR T RV T 4. [ Net profiti{loss) for the penod after tax 401.30 438.19 176.25. | 1,08592 | 35874 558 42
{Under Regutation & of the Insolvency and Bankruplcy Board of India AR o el o cirieer " 5. | Other comprehensive income {0.46) (.40 (042 046 (1.15) (1.38)
i J . - = : - . L | & {0, . (.32 . ’ .
VERGVAnY Remekiie Procate v ermoraie Peesius) Sediations, 2H16) Soba| ngtera Mt ogi sl R I I R 6. |Paid up Equity Share Capital 72096 | 72096 | 54000 | 72096 | 54000 | 540.00
FOR THE ATTENTION OF THE CREDITORS OF Nat profit | (Loss) for the perigd (nefore Tax, 7 IR chuling Revaliation i
DHARMADEV INFRASTRUCTURE LIMITED Escaptional and Extraadinasy ilems) A94 340 45 1 557 732 1.099 a:sﬁ;;n;e IE-EEE?:TE u?a::ilgus gserves
RELEVANT PARTICULARS Met prafil | (Loss) far tha period belore Tax A-:p tinn Vesr e 983 73
1 | Heme of corporate debitar Dharmadey Infrastructure Limitad uafrp- I.-m:aplmnﬁ and I:urraumn'ir. Hesmes ) A94 44 243 1.557 T3z 1,094 8 |E GIZI.*.JI'I ng EEE _— :
== = - — r ]
2 | Dateof ncofporation of comporate debtor | 16.08.2005 Mat prafil | (Lozs) for Ihe pariag aller Tax [after FE?T;IE EIJ;.}, Ifﬁu"jj it
3 | Autharty inder which co i Excepllanal and Extracdinary llems, minaiy ; = :
* .;13|:.|.;.rg ncorparatad / r.?;v?‘gﬁ;rm RoC Ahmedabid Imterast-and share of profi{lass) in associate 1. Basic (Rs.) 6 26 7.30 1.2 16.95 6,64 10.34
4 |Corporate [dentily No. | Limiled Labilily campanias | 1,277 47 243 235 Lt 1,733 2. Diluted (Rs.) f.26 7.30 1.2 16.05 .64 10.34
Idenicanion No. of torporates Habio L45200GJ2005PLCO46616 Tolal ComprEraE el e pariad T = x X | 2 :
5 | Address of lhe registened office and Dharmadev House, Shyamal Gross Road, {comprising prafil |/ (loss) for the perod (after tax) 1 The»'ahnme is an extract of defailed format of Financial Results fled with Stock Exchanges under Regulaton 33 of the SEBI (Listing
. H [ i | g + ¥ o [ Ok # ~ e ¥ I.I. » (] 1 ) - I 3 : J
principal offica {if amy) n{mnrﬂt& gabtor Smull?.ﬂhl’lﬁdﬂhﬂd.GU]HI"IIHEE"]Hiﬁ and Other Comrahensive income {afer tax]) :Ij 8 : iq':l ::I? : : 1I:j: :;5? DDE?H-“I:II'IS and Disclosura REI:]IJ"-ENEI"ILE] REQUIEhﬂ-ﬂE, 2015, The full formal of the Financiad R.E‘SU"‘S ara EUElliEII:IIE an the wabsitas
B ""EE“E'“;-}:-' ﬁ""""’ﬁ"“‘%"’f“‘- dale in 09,07 2026 Soly-anac bap .- 38 s L Ao L L of tha Stock Exchangais), viz., www.bseindia.com and www.nseindia.com and website of ihe Company on www.shantigold.in
resfect o byt | Reserves “Eh'hd'"':' Reveluatian Reserve as 2. The above Financial Fesults for the quarter and nine months ended December 31, 2025 have been reviewed by the Audit Commities
7 |Estimated date of cosure ofmnsalvency | o0 00 apo shown in fha Balance sheat] _| oFHMAR and approved by the Board of Directors in their meeting held an February 10, 2026,
resalution process e y— “ r : : - ; i 5 . . .
_ _ _ _ Eaming Per Snare (before extraordinary fems) 3. The Financial Resulls have been prepared in accordance with Indian Accounting Standards "IndAS") prescribed under Section 133
g | hiaeme. and regisirarion numbier.cfihe . | GA Rajendra Puranik o, - eehy - : : . of the Companies Act, 2013 read wih relevant rules theraunder and in terms of Ragulation 33 of the SEBI (Listing Obligations and
gﬂﬁiﬁ. ﬁ';:’;?ﬂ?' arbng as mienm | IBBI Reg. No.: .j.,=.| Basie 073 0,40 15 1.36 067 1.04 Digclozure Raquirarmends) 2015
P ﬁilﬂFM?;jF:P;?Tm:uéﬂimii;i bl Diluled B73 0.39 014 1.34 b.65 1.02 4. In compliance with Reguiation 47 of the SEBI {Listng Obligations and Digclosure Requiremants) Regulatons, 2015, wa herely nolify
Address and e-mail of the Inlarm regs | C-B01, Dindoshs Onkar & id . : & i
? | resolution professional, as registerad Shivdhem Complex, Off Gen A K. Veudya '?”f’g'_"'ﬂfler Share [aher extraordinary tems) ihat the same can also be accessed by scanning "‘E f“"“""““ E”'?égmgﬁniﬁlmé;Ln RO CRTED
with the Boad Marg, Malad Easl, Mumbai-400097 NEER | I~ en))
Mailid : rdpuraniki@gmail.com ta) Basic b3 0,49 0,15 1.36 067 s 04 ) Sd/-
= — - - - -- L. ——oiid 2T 3 Al N i e i FﬂﬂkﬂjhumﬂfH.Jﬂgﬂ'ﬂ'ﬂt
10| Address and e-mall 1o be esed lor Address ! C-B01, Dindoshi Onkar CHS Ld, (bi  Driluted I} T"E- 0.34 014 1.14 .65 02 Date: 11.02.2076 Clhigiriian & Mancmaa Diraatne
carespondence with the intenm Shiedham Complex, Of Gen A K. Veadya K b i a1 i IR 3 ehrine 'E_I g
rasalulion professional \iarg, Malad East, Mumba-40007 S INANIRE ST AT IOnS -TIMAT R REERItY Flace: Mumbai DIN :- 01843846
Mail id : ip.dharmadevi@gmail.com Quarter Ended Nine Manths Ended |Year Ended
11| Last date for submigsion of claims 23.02.2026 _ Owe, Sept, Dee, Dec, Dec, March,
12| Classes of craditars, I any, under classeid) | Allotiees of Real Estate Particulars 20258 2025 2024 2028 2024 2025 CENTERAC TECH ND‘LUG'ES LlM'TED
af sub-section A of seclion 21, ascerdaned ) . i
. i Unaudited | Unaudited |Unaudited | Unaudited | Unaudited | Audited CIN: LIT23 I MH1SR3PLCOT197TE
by the intenm resoktion professional e fom Opseation 130 vy = P rer= e Registered Office : 307, RegentChambers, Marman Point, Mumbai City, Mumbai, Maharashir, India, 400021
13| Names of Insovency Professionals ideniied | 1. Mr, Malav Jitendra Ajmera AR AL L a7 iztcalh | : Emall : info@centerac.com  Website : www centerac.com
fo ach a5 Authorized Represeniative of credibons | |BBVIPA-O0AP-PO11500201 B-2049/1 1508 Predit from |:r:l|narg,- a-1|-...1|es befare tax 241 49 62 457 193 297
@ tlass [Three names for aach class) 2 Mr. Chirag Rajndra Kumar Shah eTITaEr—— mehma — 128 e =7 10 T 180 Statement of Unaudited Financial Results for the Quarter & Nine months ended 31st December, 2025
i IBBVIPA-BHAP-PO163/2018-201911837 Total I:“Dlwr-:-l'-urls o M T e perqn:l (T i Laihe unless otherwizs Slaled] (eecspl pse egquity shave dafs)
? M:pﬂwmhﬁzlshih 1111987 peamprigng prafil £ ilass] fer the pariod {athsr - E!“'.":.ter ended o F{in_a I'I1ﬂl'|:th5 mged I.TE"; E.Edw.'
! Bl | 21T02020-2021/1336 tax} and Olher Comeibsrnsve Inoome [aler G 129 B3 ag a0 | 198 24 St LT 30th st | 3ist el | 315t
14| [a) Relevant Foms and | Web fink : Notes: Hnl Particulars December, | September, | December, | December, | December, | March,
L EQEEIIEPL;J”IE;JME':' Fepiacantaios IE]WE::J'M'FW'ME_HMMEIMHE 1. Thae linancial resuelts have been praparad in acoordance with Ind A% as prescribtad under -section 133 af tha 2025 2025 2024 2023 2024 | 2025
are avalale ¢ | (b} mttps:iishbi v infinsalvency-professional Companies Act. 2013 read wilh Rule 3 of the Companies (Indian accounling Standard rules, 2015 and Campanies {Unaudited) | (Unaudited) | (Unaudited)| iUnaudited) | (Unaudited) | {Audited)
Nalica is hereby given that the National Compeny Law Trbunal has ordered the commencement of (indian Accounting Slandards) Amendment Ruies. 2014, 1 | Total Ingoeme froem Operations (Net) M 44 51R andy 1946 §5.43 | BRI
4 comporate insolvency resolibon process of the Dharmadev. Infrastructrue Limited on 2. The abova is an axtract of the detailad formal of unaudited Financial Results for tha quartar | Nine Months:andad 5 | Met profit / floss) for the period (before Tax 747 (5.43) (B.13) (47 50y 77.92 | 187
03.02.2026. . o 31 Dacember 2025 filed with tha Stock Exchanges undar Regulation 33 of the SEB! (Listing Obligations and b ccaoionl Andr Exabndnay. e ! ' !
The credilors of Dharmadev Infrastructure Limited, ara heraby called upon 1o submit their ciaims Disclosure Raquirements) Regulations, 2015, The full farmst of tha Finencial Resulis for the the Quarier [ Kine e " i
with procf an or before 23,02 2026 to the interim resciution professional at the address mentionad Maonths ended 31 December 2025 are avallable on the web sile of the company | & www.almondzalobal com and 3 | Net profit | floss| far the perod before. Tax (717 {6.43) (B.13) (17.58) 7.2z | ST
3_‘93“"3'{“""3"”':'- 10. _ slock exchanges websile, L@ waw bselnda.com and wew, nseindia.com fatter Excephonal andlor Extracrdnary ibems) |
.l;;?j[!;:in;:: zﬁ.ﬁtﬁ[:amdfn;u::ﬂ"ﬂi.?;ﬂ;:"& ;ﬁL?;E%;ﬁ?ﬂ: M ) D 3. The consplidated unaudited financiel ragults for the the quasar / Mine Months ensad 31 Decamber 2025 inclute figures parfzining 4 | Net profit / (oss) for the perod afer Tax (r.17) [f:43) {8131 (1a.21) .60 | 3487
Afirancial oradior biekonging 10a clags. 4 .-'is.*.ed.a;air:_-'.l thaentry Mo. 12 shall indicats its ehalce of o one asseciate; ME Premier Green Innowabons Privale Limitad :Ianrj are Joint Yenture - | AGICL & AGEL WASH JV ) atler Excaptional andiar Extracrdinany llams) . ‘ | . . .
autharised :'EFI'EHEﬂ[Hﬁ'-I'E fram among the “'ITEE ||'|5|'_|'.'.'.E|‘|{:!|| ﬂrrﬂmmh isied againad 'En“-:l' Far and on behalf of the Board of ) Tl:ll-hl C-ﬁmpr&hmﬁ-w& I"lml'l'IE' i'C'.:'ll '.I"I'I:' I.'ﬂ”l:ﬂ |_-lil 11'.] Iﬁd:'l:' I:E 13| I:H.Eh EEEU i d-'E'?
Mo, 13to actas authorised representative of the ciass Alloitess of Real Estate in Fom CA Almendz Global Securities Limited {Carmpnsing PralitiLass) fer the pariod
Submission of false or misleading preofs of claim shall atiract penalties. G- {afier tax) and other comprehensive: income
Rajendra Puranik f )
Interim Resolution Professional Mano} Kumar Aroea nat |
Place : Mumbai AFA No. AA1A 31481027311 2261108624 valid till 31,12.2026 Date: 11 Febuary 2026 DIN : 0677177 7 | Other Equity : - : : ] ”'I‘E' 4)
Eaming Per Shame
{Faca Value of Re, 1/--each) |
SPV GLOBAL TRADING LIMITED oo | e®|  em| b o) o
st | , 0.0r] {0,106 Rik 17 y A
CIN L27100MH1985PLC035268 Diuted fin Bs,) (007 0.06) (0.07} (17 .24 | 004
28/30, Anant Wadi, Binani Bhavan, Ground Floor, Bhuleshwar, Mumbai 400002. E-mail : spvglobaltrading@gmail.com, Website : www.spvglobal.in Notes: : _ _
1 3. The abmwe un-audied resulls have been raviewed and recommended by the Aucd Committee and approved by bosed of directors in
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED DEC 31, 2025 thair meetings held on Faburary 11, 2028,
(Rs. In lakhs) Except EPS B, Thess rasulls have bean pregared in accordanca with Indian Accounling Standards as prescribad wnder Section 133 ol the Companias
= - Act 2013 read with Fule 3-of the Companies (Indan Accountng Standards) Rules, 2015 and the Companies {Indian Accaunting
Sr. Particulars Standalone Consolidated Stendands) Amendmand Rules, 2016
e Quarter Quarter 9 Month 9Month | PreviousYear |  Quarter Quarter 9 Month 9Month | Previous Year ¢ The audit a3 required under Reguéation 33 of the SEB! (Listing Oblination-and Disclasure Requirements) Regulations, 2015 has bean
ending e_ndmg ending e_ndmg Ended ending epdmg ending e_ndlng Ended completed by the auditors of the Company and they have expressed a modied conclusion
previous year previous year previous year previous year 2 The full lormal of the year ended Financial Resulls (s available on the websias of the slock exchanges Le. www bseindia.com and
31-Dec-25 | 31-Dec-24 | 31-Dec-25 | 31-Dec-24 | 31-Mar-25 | 31-Dec-25 | 31-Dec-24 | 31-Dec-25 | 31-Dec-24 | 31-Mar-25 Company's websife wWww,centarac.com
: 1. |Total income from operations ( Net ) 1.05 : 7230 : 346 2,39327 2,40550 23,71091 S 23,2358‘! 75,73902 .. 70,07552 91 ,19232 EF&EEH‘ Windaw for Transfer and Deamataralisation of phyt-lt.'d gacurities & KYC U'FIlialE
2. | Net Profit / (Loss) before Tax, Exceptional and/or (3.10) (11.57) (43.83) 2.04 (2.93) 3,356.09 1,161.65 5,264.67|  2,479.88 3,824.13 1. Sharehoitars require 4o update KY'C detsls and dematerisise their physical sacurities request by connecting the RTA of the company, and
Extraordinary items E R ; zst b ; he
- - i 2. SEB| vide circular dated July 2, 2035 read wilh January 30, 2026, has imfroducaed & Special Windo'w for Be-lodgamand ol Translar
3. | Net Profit / (I__oss) for the period b_efore.Tax (3.10) (11.57) (43.83) 2.04 (2.93) 3,356.09 1,161.65 5,264.67,  2,479.88 3,824.13 Raquests of Physical Ehﬂﬂ.ﬁ}ﬁﬂd it Tiad Esain exrengd for @ peniod of one year fr.:mmemarlg,r 05 026 1o FEE:I;I'I-“HI':.' 04, 7027 the
(after Exceptional and/or Extraordinary items ) sharehoiersinvestors who can apply in special window are:
4. | Net Profit / (|._OSS) for the period a_fter T@X (2.32) (8.66) (32.75) 1.52 (2.19) 2,524.70 554.09 3,945.86 1,401.06 2,653.83 «  Investors whose transfer deeds were lodged prior to the deadling of Aped 1, 2019 which were submitted earlierhejected ! retumed /
(after Exceptional and/or Extraordinary items ) | not atlended due to deficiency in the documents | processes | or otheraise;
5. | Total Comprehensive Income for the period (2.27) (8.78) (32.61) 1.42 (2.34) 2,524.76 553.97 3,946.00F  1,400.96 2,611.15 «  The securies o Yansfered shall be mandaorly cradded o the fransfarea In dermal mode and shall be under lack-n for & paricd ol
[Comprising Profit / (Loss) one year from the date of reglstration of transfar. Such secuwrities shall not be transferedben-markedisledged during the sasd fock-n
6. |Equity Share Capital (Face Value Rs 10/- per share) 196.00 196.00 196.00 196.00 196.00 196.00 196.00 196.00 196.00 196.00 period, The lodger|s) must have: Original sscunity certificale and mandaitarily. provide the: necesaarny document(s].as. menbanad in
- 7 : -Reserves (excluding Revaluation Reserve) in the T — = % F = . i T = 16.436.14 ghove sad SEBL Circwlar along with ongng secunty cerfificate while lodging the documents for transfar with our RTA; and
' Audited Balance Sheet of the previous vear S Piease note thal cases involving disputes between transferor and Iransfares will not be consicered in this window and may be setled
- P : y_ | by transferor and transferse through coudMCLT procass, Futher, secunities which hava been frensferred fo Invesior Education and
8. |Earnings Per Share (after extraordinary items ) (0.12)* (0.44)* (1.67)* 0.08* (0.11) 70.66* 15.32* 109.77* 39.28* 74.28 Pralaction Fund (IEPE) shal alsa nol be considerad undzr thes window for processing.
(of Rs 10/- each) Basic & Diluted | 3. Eligible shareholders who wish fo avail the opportunity are requested to contact on or before February 4, 2077, the F!eglr-.rﬁr and
Notes : *not annualised Shara Transter Aganl (RT&A) of the Company namaly; MUFG Infime Intia Povate Limitad. C-101, Embassy 247, LB.5. Marg,
1. The above unaudited standalone and consolidated financial results have been reviewed and recommended by the Audit committee and approved by the Board at the meeting held on February 10, 2026. The WGl (W), maan - 0000, Tl AT 219 611 RIAT O N\ breall- I Trween i quin skl L Mmp AR SONT-0r Conbst
statutory auditors have carried out a limited review of the above results. An unqualified opinion has been issued by them thereon.The full format of the Financial Result for the Nine Month ended on 31t December, company investons@oenterac.in - :
2025 is available on www.bseindia.com and www.spvglobal.in For SPV Global Trading Limited For and on behalf of Board of D"”;ﬁ‘
_ _ _ _ Sd/- SABEEN MOHAMED IQBAL
Place : Mumbal (Balkrishna Binani) Place: Mumbai Whole Time Director & Chief Financial Officer
Date : 10" February, 2026 Managing Director, DIN 00175080 Date: Feburary 11, 2026 DHN: 035575534
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Notice is hereby given that the share
certificate nos. 17 for 5 ordinary shares
bearing distinctive no. 81 to 85 of Ghatkopar
west, Deepa co-op housing society Ltd
standing in the name of Smt Rupa Sanjay
Bajaria has been reported lost/stolen and
that an application for issue of duplicate share
certificate in respect thereof has been made
to the society at New Maneklal estate,
Ghatkopar west, Mumbai 400086 to whom
objection if any, against issuance of such
duplicate share certificate should be made
within 14 days from the date of publication
of this notice. Share certificate is not
mortgaged nor any loan taken against this
flat.

7 ER AERR gR TN A Hosfauard
A I TG TI-Ieiac, a1 3L, . IR
i 9 FAIG 10572, & 1470 3R IRY
ez, HRUT = 1470 T orft A
frowg A dHfR uels w o b
SRFR At e wele YofeR g/
et 3 R Geflu feum oea aten
Feadfearcdl fwsd 3R, Ter el o
Presad ATt sifier . e dHeearH ab W
AEwE FH SRR AT Rigd! § Il
g fadd YUgTel FRR HId 3Med, R TR
9 4 PR UHRAT §Hh [fgaway
ST AT T 3 T BTG Afgd TeR
e g 1e URg 21 feadmd weie . 02,
3 SIHR, T AfSwHera AN, S s,
ATCTRIIRT G4, 1. 99, 1. UIder a1 Uk
U FTUTET 3T SRT BT 596 el 9
AT TG et 316, SR TG He gt
mﬁgﬁmﬁéﬁ%ﬂﬁ#ﬁdm

t. sr=vr TH. Rig
ﬁaﬁvmm

aie: §3/03/R036

All persons having any claims in respect of
the Properties as mentioned in the Schedule
hereinunder, or any part of portion thereof,
by way of sale, exchange, mortgage, charge,
guarantee, gift, trust, maintenance, inheritance,
possession, lease, tenancy, lien, license, or
any right of prescription by way of easement
of otherwise, or preemption or under any
decree, order or award passed by any Court,
Tribunal or Authority or otherwise howsoever,
are hereby requested to make the same
known in writing along with copies of relevant
documents in support of their claim, to the
undersigned having their office at Office No.
21 & 22, 3rd Floor, Onlooker Building, Sir
P. M. Road, Fort, Mumbai- 400 001, within
fourteen (14) days from the date of publication
hereof, failing which, all or any of such
purported claims/objections, interest or
demand shall be deemed to have been
waived and/or abandoned.
THE SCHEDULE ABOVE REFERRED TO
(Description of the Properties)
All that piece and parcel of agricultural land
bearing Gat No 104 admeasuring H 00- 57.3
Ares of Village - Vageshwar, Taluka — Maval,
Dist - Pune.
Dated this 12th day of February 2026
For Satyaki Law Associates
Sriraj G Menon
Partner
Advocate

PUBLIC NOTICE

TS ST FATEN FeAavaTa AT F, IS
s1fore &, W e fereme, dr 9 5.
TR Aol 2) WATTT HIE wug, &
o—uE—¥o f& fiewd T84 Jg® I1,
TATERSA faRd Aq efred. ad wWe
fressrdiay womdt = & EeEr
sToeaE @il gewt A ufaes
ST 2% (Fren fEamt oma = @
SET FrETE qreEtEd o AL 2,3 F
¢, TSt A, Wol Te TUEER,
o9g  ufvem, ar. amE, 5. Tewm
—0230% AT AT FHezard, =T
TET FIOTETE, FIOTCATET TRRAT gk o1
SRR AE STHEAT a1 HWigd Svard
STSET 3118 3T TS fagi=n sgaer gof
EReEiniEEh
Rrith: 22/ 02 /3038

e/ —
3Ts. BT 7.

fréomgen e UTEsiAl ad SITE
T . L¥%o HeHldidl wd &®, Wieldhl w@ o
TR Tt et Fd TR, TE e =
Tefer AT AESTHE ARG TS 3R
(A *“wire Tt 3Rl e Sieae ST

ofia Ai-fam, ox a1 At A% foud e,
#ATE. F. 309/8E/T,
areTe (TfTEm), dgE aifEd, guE 3T
A9 oEAeE  ANHIER IWRARl SR,
qHT WG FERdeN S@He-R Wed  feuw
T wE . fiR-owry aTEEn ey T
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CORRIGENDUM

This is in reference to the Public Notice
dated of Manthan Unadkat, Unadkat &
Co, Law Offices, published on 04-02-
2026 on page no. 7 of in Navshakti,
wherein in THE SHEDULE
REFERRED TO THEREIN: the share
certificate details were wrongly
mentioned as 10 (ten) shares of Rs.10/-
each bearing Distinctive Nos. 121 to
130 (both inclusive) bearing Share
Certificate No0.121 dated March 1,
2022. Public at large please note that
the correct details of share certificate
are and should be read as 10 (ten)
shares of Rs. 50/- each bearing
Distinctive Nos. 1201 to 1210 (both
inclusive) bearing Share Certificate
No.121 dated March 1, 2022. The rest
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A.P. (Com) No. 1001 OF 2025
IN THE HIGH COURT AT CALCUTTA
COMMERCIAL DIVISION
ORIGINAL SIDE

SREIEQUIPMENT FINANCE LIMITED
PETITIONER
-VERSUS-
SAILOGISTICSAND ANR
RESPONDENTS

To,

1. SAl Logistics, a sole proprietorship
firm, represented through its sole
proprietor Rajesh Lihala, 202,
Dashmesh Colony, 155, C.N. Datta
Marg, D.N. Nagar, Andheri West,
Mumbai, Maharashtra, Pin Code - 400
058

2. ATI Freight Private Limited,

Plot No. 188, Jeevan Akshaya,
CH54RPDG, Part IV Charko P Kandivalli
West, Opp. Pumping station,
Maharastra, Pin Code - 400 067

And also at 412, 413 and 414, B Wing,
4th Floor, Plot No. 59, Sector - Il, Navi
Mumbai, Thane, Pin - 400 614

By an order dated February 03, 2026
passed by The Hon'ble Justice Shampa
Sarkar, Her Ladyship has been pleased
to direct the Petitioner to cause
substituted service and directed the
matter to be listed on March 10, 2026,
whenyou are requested to appear.

A.N Dawn,

Advocates,

Temple Chambers,

6, Old Post Office Street,
1st Floor, Room No. 58A,
Kolkata- 700 001.

A.P. (Com) No. 1004 OF 2025

IN THE HIGH COURT AT CALCUTTA
COMMERCIAL DIVISION
ORIGINAL SIDE

SREIEQUIPMENT FINANCE LIMITED
PETITIONER
-VERSUS-
SAILOGISTICSAND ANR
RESPONDENTS

To,

1. SAl Logistics, a sole proprietorship
firm, represented through its sole
proprietor Rajesh Lihala, 202,
Dashmesh Colony, 155, C.N. Datta
Marg, D.N. Nagar, Andheri West,
Mumbai, Maharashtra, Pin Code - 400
058

2. ATl Freight Private Limited,

Plot No. 188, Jeevan Akshaya,
CH54RPD6, Part IV Charko P Kandivalli
West, Opp. Pumping station,
Maharastra, Pin Code - 400 067

And also at 412, 413 and 414, B Wing,
4th Floor, Plot No. 59, Sector - Il, Navi
Mumbai, Thane, Pin - 400 614

By an order dated February 03, 2026
passed by The Hon'ble Justice Shampa
Sarkar, Her Ladyship has been pleased
to direct the Petitioner to cause
substituted service and directed the
matter to be listed on March 10, 2026,
whenyou are requested to appear.

A.N Dawn,

Advocates,

Temple Chambers,

6, Old Post Office Street,
1st Floor, Room No. 58A,
Kolkata- 700 001.
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PUBLIC NOTICE

Al persons having any claims in respect of
the Properties as mentioned in the Schedule
hereinunder, or any part of portion thereof, by
way of sale, exchange, mortgage, charge,
guarantee, gift, trust, maintenance, inheritance,
possession, lease, tenancy, lien, license, or
any right of prescription by way of easement
of otherwise, or preemption or under any
decree, order or award passed by any Court,
Tribunal or Authority or otherwise howsoever,
are hereby requested to make the same
known in writing along with copies of relevant
documents in support of their claim, to the
undersigned having their office at Office No.
21 & 22, 3rd Floor, Onlooker Building, Sir
P. M. Road, Fort, Mumbai- 400 001, within
fourteen (14) days from the date of publication
hereof, failing which, all or any of such
purported claims/objections, interest or
demand shall be deemed to have been
waived and/or abandoned.
THE SCHEDULE ABOVE REFERRED TO
(Description of the Properties)
All that piece and parcel of agricultural land
bearing Gat No 105 admeasuring H 00-26.5
Ares of Village - Vageshwar, Taluka — Maval,
Dist — Pune.
Dated this 12th day of February 2026
For Satyaki Law Associates
Sriraj G Menon
Partner
Advocate
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PUBLIC NOTICE

All persons having any claims in respect of
the Properties as mentioned in the Schedule
hereinunder, or any part of portion thereof,
by way of sale, exchange, mortgage, charge,
guarantee, gift, trust, maintenance,
inheritance, possession, lease, tenancy, lien,
license, or any right of prescription by way of
easement of otherwise, or preemption or
under any decree, order or award passed by
any Court, Tribunal or Authority or otherwise
howsoever, are hereby requested to make
the same known in writing along with copies
of relevant documents in support of their
claim, to the undersigned having their office
at Office No.21 & 22, 3rd Floor, Onlooker
Building, Sir P. M. Road, Fort, Mumbai-
400 001, within fourteen (14) days from the
date of publication hereof, failing which, all
or any of such purported claims/objections,
interest or demand shall be deemed to have
been waived and/or abandoned.
THE SCHEDULE ABOVE REFERRED TO
(Description of the Properties)
All that piece and parcel of agricultural land
bearing Gat No. 516 admeasuring H 7- 41 R
Ares of Village — Shilimb, Taluka — Maval,
Dist - Pune.
Dated this 12th day of February 2026
For Satyaki Law Associates
Sriraj G Menon
Partner
Advocate

A.P. (Com) No. 1003 OF 2025

IN THE HIGH COURT AT CALCUTTA
COMMERCIAL DIVISION
ORIGINAL SIDE

SREIEQUIPMENT FINANCE LIMITED
PETITIONER
-VERSUS-
SAILOGISTICS
RESPONDENTS

To,

1. SAl Logistics, a sole proprietorship
firm, represented through its sole
proprietor Rajesh Lihala, 202,
Dashmesh Colony, 155, C.N. Datta
Marg, D.N. Nagar, Andheri West,
Mumbai, Maharashtra, Pin Code - 400
058

By an order dated February 03, 2026
passed by The Hon'ble Justice Shampa
Sarkar, Her Ladyship has been pleased
to direct the Petitioner to cause
substituted service and directed the
matter to be listed on March 10, 2026,
whenyou are requested to appear.

A.N Dawn,

Advocates,

Temple Chambers,

6, Old Post Office Street,
1st Floor, Room No. 58A,
Kolkata- 700 001.
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